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FROM No 4 

(SEE RULE 42.) 

CENTRAL ADMINISTRATIVE TRIBUNAL  
GUWAHATI BENCH: 

a1 pplecation 

Mise Petition No  

Gonterript Petition No: 1 
Ree j:ppiecatjon Nb:  

AP piiecl,,, nt s:  

Re,s n ants :  

for the .Appiecants:_ 	 S. 
•0• 	 L CR 

4ocae for the Resndants:_ 

- Not 6fthe Retry Dat 

c_H1807.2003 	
Present:TheHon'bleMr.Justicfl.N. 

- 	
The Hon' ble Mr. N.D. Da yal, 
Administrative Wmber. 

- i M 	b 
1-. 	 Put up again on 23.7.2003 as 

prayed by 	s':sarma.,.: leeconsel 

or the applicant. 
ocA 9 

ty 

Mêmber 	 Vice—Chairma 

27003 

	

	The application has coe on tra.ns- 
fer and the same shall be treated as an 

f-irr 	JJ1.AJL 	 O.A. Then the case was transferred both 
* 

	

	
the partwas.iprentand their instance 
the case was transferred. 

The respondents may file written 
statement within four weeks from doday.. 
Thereafter, matter shall be disposed fixi-

I 	 ng the date of hear i ng .: 
I 	 List the matter again on 21.8.2003 I 

for añ,ission. 

)Mber 	 Vice—Chairman 

mb 

* 
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2 1.8.2003 	Present : The Hon'ble Mr. Justice 
D.N. Chowdhury, Vice—Chairman. 

The Hon'ble Mr. K.V. Prahaladan 
Administrative Wernber, 

Heard Miss U. Das, learned 

counsel for the applicant and also Mrs. 

R.S. Chowdhury, learned counsel on 
behalf of the respondents. 

Both the counsel for the parties 

stated that the case is ready as regards 

pleadings. Learned counsel for both 

the parties also stated that they 

exchanged their affidavit in the High 

Court. The learned counsel for the 

partiesrequested to a,submit their 
vv  respective pleadings within three weeks. 

Office to verify as to whether 

from the High Court, if not ind&cate 

the satne.in the office note. 

List again on 15.9.2003 for 

orders. 

4 kQ 7  4tt 
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ber 
	 Vice—Chairman 

mb 

15.9 • 2003 
	

Heard Miss U. Das, le3rned 

counsel for the a1icant and also 

	

• cL1 c'--4 	2. 	Miss S. Das, learned cOunsel for the 

Respondents. 	 - 

List the matter for hearing 

on 4.11.2003. 

> 	T mb 

	 Nrnber 

ry 	crrr1 

1601 



Swaminathan, Vice-Chairman 

Hon'ble Shri S.K. Naik, 
I 	 Administrative Member. 

I 	I  Shri S. Sarma through proxy 

counsel Mr R. Lal, for the ápplicánt. 

	

1 	List on 21.11.2003. 
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I Member 	 Vice-Chairman 
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24.12.2003 

2J— 	L7 

.7 O  
Present : The kion'ble Mr. Justice B. 

Panigrahi, Vice-Chairman. 

The Monble Mr. K.V. Prah- 
ladan, Mnber (A). 

Heard learned counsel for the 

parties. Hearing concluded. Judgment 

delivered in open Court, kept in 

separate sheets. The applica)6tion is 

dismissed. 1 N0 order as to costs. 

Member 	 V2.cha1.rman 

mb  
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CENrRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

149/2003 

DATE OF DECISIoN 24.12.2003 

. . . . . . .Asxi. AiUi. PJ.. X.VA. it. PX.3... . . . . . . . • • • • • •• a • • a .APPLIcANT(s) a 

Sri S. Samna.  
a • • • • a • • •n 	

- • •a . . a we . . a a a a • a . a • a . . . • • • • • • • • • • • •. . a. a a a • • 	 aJvJs..,s-L 

APPLICANT(S). 

-VERSUS- 

• 	U.O.I. & Ors. 
• • • a • •a.• • •...o... a • a •..... • • s*SaSa.. . a. a 	0 .RESPONDEJ7r(3) 

Mrs. R.S. Chowdhurv. ..•.....•.•......a..•.... 	 FOR THE 
RESPbNDENT(S). 

THE HON'BLE MR. JUSTICE B. PANIGRAHI, VICE CHAIRMAN. 

TI-E HUN' BLE MR. K.V. PRMilADAN, A4INISTRATIVE MEMER. 

Whether Reporters of local papers maybe allowed to see the 
judgment ? 

2. To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
Judgment ? 

4. 	Whether thc judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon'ble 	Vice-Chalman. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 149 of 2003. 

Date of Order : This the 24th Day of December,2003. 

The Hon 'ble Mr Justice B 

The Hon'ble Mr K.v.prahladan,Adminjstratjve Member. 

Shri Atul Charidra Rava, 
Shri Jagannath Gogoi 	 . . .Applicants 

By Advocate Sri S.Sarma 

- Versus - 

Union of 1ndia, 
represented by the Secretary, 
Ministry of Health & Family Welfare, 

of India, New Delhi. 

The Indian Council of Medical Research, 
Ansari Nagar, New Delhi, represented 
by its Director General. 

The Director, 
Regional Medical Research Centre, 
N.E.Region (ICMR), 
Dibrugarh. 	 . . . Respondents. 

By Mrs R.S.Choudhury,AdvOc ate forrespondents. 

2RDER(ORAL) 

PAN IGRAHI J. (V.C) 

Upon an extensive hearing Mr S.Sarma, learned counsel 

appearing for the applicants as well as Mrs R.sChoudhury, 

learned counsel appearing for the respondents and on going 

through the averments stated in the application and also 

in the written statement and reply filed by the applicant, 

it appears that the applicants had been appointed as Field 

Workers on 13.3 .1986 in the scale of .260-430/-. They are 

now redesignated as Laboratory Assistant. They have claimed 

• in this application that their scale of pay at their initial 

appointment ought to have been RS.380-560/-. and correspondingly 

it should be fixed in the revised pay scale of 4.1320-2040/_ 

and after fifth pay COmmISSIOn they ought to have been got 

the scale of Rs.5000-150-8000/_. It is submitted that although 
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he other employees working in the same capacity were allowed 

to draw the pay of Rs.380-560/_ whereas the same scale of 

pay was denied to them. 

2. 	We have carefully gone through the pay scale then 

existing for the Field Workers. it is noticed that Field 

Workers pay scale was Rs.260-430/_. Thus we did not find any 

discrepency in the pay scale so that the applicants could 

have been fitted in the pay scale of 1.380-560/-. Mr S.Sarma, 

learned counsel has invited our attention to the pay scale 

of B.K.Goswami and Sadhan Gogoi and contended that they were 

given the scale of Rs.380-560/_ at their initial appointment. 

Correspondingly their pay scale Was raised and now they 

are getting the scale of .s4000-8000/_ and 4500-7000/-

respectively. Mrs Choudhury, learned counsel for the respon-

dents in reply to the averments made by Mr Sarma has disputed 

the said fact by stating thdp B.K.GOSwami was not working 

as Field nlorker  but was appointed as a Research Assistant. 

imilarly Sadhan Gogol was appointed as Laboratory Recorder. 

Thus their scale of pay Was different at the time of their 

initial appointment. We find there is substantial force in 

the aforesaid submission. Thus the applicants were appointed 

as Senior Field vorker and their scale of pay Wa Rs.260-

430/-. de do not find any merit in the application to 

direct revision of thir pay scale. 

The application is accordingly dismissed. No order 

as to costs. 

K.V.PR?½HLADAN 
	

B.PNIGRkHI 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

pg 
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- PRESENT - 

THE HO r' BLE MR JUSTICE AK P5NAI1( 

14.5. 7 	He trd Mr MK Choudhury, learned 

couns 1 for the petitioner. 
. 	 . 	 •.••• 

 
• 	 .. 	. 	 . 	 . . Lelt the. records be sept for.. 

Let a iule is8ue calling UpOfl 

the rspondents t  to show cause as to why a 

writ shouldnot .  be jssued, as prayed fort 

and/olr why such 
further or other order or 

orders should Tlt be passed as to this Court 

may seem fit an 	proper. 
I 

Tfhe Rule is made returnable 

withiin six wee1cs. 

Mr IQ Choudhury, learned 

Seni r Central Govt. Standing Counsel, 

r will accept noice on behalf of Respondent 

No.1 . Reèppnde9ts-2. and. 3 will be served 

by Rgisterea 4/D. Petitioner will take 

steP1 by 16050 7 0  
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THE GAUHATI HIGH COURT ThMIT3IATE 

(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, 

TRIPURA, MIZORAM & ARUNACHAL PRADESH) 

	

1. 	 No. 	2/ft 	/1(4-3. 
Shri H. Sharma,  

	

FO1fl 	 Depuy t Renistrar(I&E) 

Gauhati High Court,Guwahati. 
GAUHATI HIGH COURT, GUWAHATI-781001 

To 
The - 

Sir, 

Registrar, 

Central Administrative Tribunal 1  

Bhangagarh,Guwahati. 	 - 

Dated Guwahati, the_L_ 20°3 ' 

Transmission of the records of Civil Rule No. 2079/97 

Order dated 2,6.2003 passed by the Hon 'ble Higi ..Cpurt in 
the matter referred to in the subject abov 	• k ' 

Subject :-

Reference :- 

As directed, I am sending herewith the marginally 

noted sCase records for doing the needful at your end. 

Please acknowledge the receipt of the same at 

an early date. 

1. C.R. NO. 2079/97 
H.C. file Part-I 
Original 0/s - 4 
with Petition. 

96 

50 

High Court '1 /O180,000 23-7-( 

Yours faithfully. 

Deputy Rar(I&E) 
Gauhati High Court,Guwahati 





A 
2 

AGPHih Cour-X/OI -(i.MX)2 I --2(X) 





IHH 

' 	 ( 	 . 

District 	Dibruqarh 
- 

IN 5THE GAUHATI HIGH COURT 

(The High Court of Assarn Naaland Meghalaya, Manipur1 
Trioura, Mizoram and Arunachal Pradesh) 

(CIVIL EXTRA-ORDINARY JURISDICTION) 

To 
	 I006 - SIkLRy AND ALOAt 

I; 	
The-Hon'ble Shri V.D. GvanL B.A. LL,B..the Chief 

Justice (Acting) of the Gauhati High Court and His 

Lordshio's Companion Justices of the said Hon'ble 

Court. 

IN THE MATTER OF 

An application uder Article 226 of the 

Constitution of India for the issue of a 

Writ In the nature of Certiorari and/or 

Mandamus and/or any other appropriate 

Write Order or Direction. 

- AND - 

IN THE MATTER OF 

Infringement • of fundamental 	and 

other 	legal 	rights 	of 	the 

oetltioners 

- AND - 
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IN THE MATTER OF 

Correct fixation of pay: of 	the 

petitioners 	from their respective 

date of joinlng the service. 

AND 

IN THE MATTER OF 

Refusal 	on the part of the 

respondents towards Correct fixation 

of pay of the petitioners. 

AND 

IN THE MATTER OF 

Letter No.RMRC/Dib/E8tt*1I94_95i'I844 

and letter No.RMRC/DibtE5tt'94 

95/1845 issued by the respondents 

intimating the petitioners that the 

matter regarding fixation of their 

pay has been referred to ICMR 

HeadQuarter and the decision would 

be Intimated as and when received. 

-AND- 

IN THE MATTER OF 	- 

Letter No.RMRC/Di.b/E8ttI'9697'1371 

dated 31O.96 jtimatin the 

petitioners that revision of oav 

scale cannot:be acceded to for the 

reasons stated therein. 



HL 
-AND- 

 
- 

IN THE MATTER OF 

Delay in fixation of pay of the 

oetltioflers long over due. 

• 	 -AND- 

IN THE MATTER OF 

1. Shri Atul Chardra Rava 

.2. Shri Jagannat.h Gogol., 

Both are working as Field Workers 

(Senior) in the office of the 

Regional Medical Research Centres 

N.E ReiOfl. Indian council of 

Medical Research; Djbruqarh. 

Petitioner 

- Versus -  

1, The Union of India 	represented 

by • the SecretarY. Ministry of 

Health 	and 	Family 	Welfare, 

Government of India. New Del hi. 

. The 	tc 	
Indian 

Council of Medical 	Research; 

flsariNaqa'r. New Delhi. 

The Director, Regional Medical 

Research Centre, N'E. 	Region 

(•ICMR), 	ibruqarh. 

Respondents 



The humble petition on behalf of 

the petitioners abovenamed 

MOST RESPECTFULLY SHEWETH 

1. 	That the petitioners are citizens of India and 

ermanent residents of ASSam and as such, they are 

entitled to all the rights and privileges guaranteed 

under the Constitutionof India and the laws framed 

thereunder. 

2 That the petitioners pursuant to their selection: as 

Field Worker (Senior) were appointed as such in the 

year 1986 vide their respective aoointment orders 

NoRMRC/ICMR/Dib/Apptt/85-86/5163 dated 13.3.86 and 

No.RMRC/ICMR/Dib/Aoptt/85-86/5168 dated 13.3.86. 

Copies of the aforesaid apointment orders dated 

13.3.86 are annexed herewith as ANNEXURES Al & A2 

respectively.. 

S. That the petitioners state that the Regional Medical 

Research Centre, N.E. Region, Dibruqarh is under the 

Indian Medical Research Centre, Government of India 

Undertaking under the Ministry of Health and Family 

Welfare. It is a body corporate amenable to Writ 

jurisdiction within the meaning of Arltcie 12 of the 

constitution of India being an Authority for the 

urose. 	. 

4. That the pay scale of the petitioners as indicated 

in the aopointment letters was Rs.260-430f- (are 

revised). After the 4th Pay Commission Reoort. thesaid 
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scale of P5.260-430/- has been revised to Rs.975-1540/--

The 4th Pay Commission recommendation came into effect 

from 1.1.86. Thus the aopointment of the petitioners 

being after 1.1.86, they are being paid at the revised 

Day scale of Rs. 975-1540/- although initially their 

appointments were in the ore-revised scale of Rs. 260/-

430/-. The petitioners were confirmed in their service 

vide letters No.RMRC/Dib/Admn.28((jj)/92-93/599 	and 

RMRC/Dib/Adm.28(jj)/92-93!600 dated 11.6.92 in 	the 

scale of Rs.975-1540/-. 

Conies of the aforesaid order of confirmatloin 

dated 11.6.92 are annexed herewith as ANNEXURES-

Bi and 82. 

5. That the oetitioners state that the actual oav scale 

orescribed for .  the Post of Field Workers is Rs.380-

560/- (pre-revised), now revised to Rs.1320-2040/-

after the 4th Pay Commission recommendation with effect 

from 1.1.86. This decision, the oetitioners could come 

to know on going through a scheme prepared by the 

respondents named as "integrated Recruitment and 

Assessment Scheme of ICMR". in the said scheme, the pay 

scale for the Field Worker has been orescruibed as 

Rs.1320-2040/-. On further enpuiry, the petitioners 

also came to know that in all other offices of ICMR, 

the Filed Workers are being oaid in the scale of 

Rs.1320-2040/- (revised)/Rs.380-560/- (Dre-revised). 

The øetttioners insoite of their best efforts 

could not collect the full text of the scheme, but they 
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have been able to collect the. relevant portion showifla 

the scale of Rs.1320-2'040/ for the post of Field 

Workers. 

The relevant extract of the scheme is annexed 
/ 

herewith as ANNEXURE-C. 

6. That the petitioners having come to know about the 

said anomaly In the matter of their pay scale made 

serlies of representation to the respondents urging for 

placing them in appropriate pay scale i.e. Rs.1320-

2040/- with retrospective effect l .e. from the date of 

their Initial appointment. 

Co'pieS of such 
representations, dated 3.2.94. 

6.5.94 and '15.12.94 are annexed herewith as 

ANNEXURES-D1, D2j 034 El, E2 and E3 'respectivelY. 

7. 	That the petitioners state 
	that the 	said 

representations are only 	illustrative and 
	not 

exhaustive. The petitioners have submitted several 
\ 

other representations but till date they have not been 

accorded . the 'benefit of the actual pay scale to which 

they 
are legally entitled. However', the Administrative 

Officer n-charqe vide his letter NO.RMR/D1b/ 

Estt/I/94-95/1844 and 'No.RMRC/Dlb/EStt/ 
1/94-9511845 

dated ' 15/19.12.94 has issued on behalf ' of the 

respondent No. 3.. The Director, Reqiofial 	
Medical 

Research 	Centre, 	N.E. 	
Region, 	IMRC, 	pjbrugarh 

jj atiflg the  petitioners that the matter regardin 

the 
correct fixation of pay scale has been referred to  
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ICMRHQ and the decision as and when received would be 

communicated to them. 

Copies of the said letters dated 15/19.12.94 are 

annexed herewith as ANNEXURESF1 and F2. 

8. That the petitioners state that there cannot be any 

earthlY reason as to whY they should be deprived of the 

actual pay scale, prescribed for their post more so 

H , when pay scale of Rs.1320-2OO/. which they are 

claiming for., is provided for in all other offices of 

ICMR. Thus the respondents on their own ought to have 

extended the said pay scale to the petitioners without 

'asking for the same by the petitioners. This anomaly 

has occured because of their initial appointment in the 

pay scale of As.260-430/- (pre-revised) which now 

corresponds to the revised scale of Rs. 975-1540/-. 

This prescription of øay scale of Rs.260-430/ was due 

to the mistake on the part of the respondents inasmuch 

as the actual oav scale prescribed for the post of 

Field Worker was Rs.380-560/ ( o re_revised) now revised 

to RS.1320-2040/. The petitioners having come to know 

about this discrepencv have pointed out the same to the 

respondents and the respondents are duty bound to 

rectify the mistake by extending the actual paY scale 

of As. 1320-2040/ -  to which the petitioners are 

entitled. 

9. 	That the petitioners state that by now more than 

eleven years have passed since the date of their 

appointment in the wrong 'SCale of pay and after the 

same was detected by the petitioners, they have pointed 
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out the to the respondents and the respondents without 

further delaying the matter ouaht to have corrected the 

mistake by granting the actual pay scale to the 

petitioners. However, the respondents are still 

sitting over the matter. The communications at 

Annexures-Fi and F2 dated 15/19.12.94 were issued to 

the petitioners long back but till date they have not. 

been given their right pay scale. Such a simple matter 

should not have taken such long time depriving the 

petitioners from their legitimate dues. As pointed out 

above, al other Field Workers in other offices of the 

ICMR are getting the correct oav scale of Rs.1320-

2040/- and thus the respondents on their own ought to 

have extended the said pay scale to. the petitioners 

without consuming so much of time. 

That the petitioners beina aggrieved by . the 

aforesaid inaction on the Dart of the respondents filed 

Civil Rule No. 3734/95 in this Hon'ble Court making a 

grievance against the same. 	The Civil Rule 	was 

disposed of by order dated 15.9.95 with the direction 

to the Respondent No. 3 to dispose of the 

representations filed by the petitioners immediatelY. 

A copy of the said order dated 15.9.95 is annexed 

as ANNEXURE-G. 

That even after the above order passed by this 

Hon'ble Court which was duly intimated 	to 	the 

respondents, the said respondents kept on sittina over 
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the matter and completely turned a deaf ear to the 

legitimate grievance of the petitioners. 

12. 	That after more than a year of passi? the said 

order dated 15.9.95 by this Hon'ble Court, a letter No. 

RMRC/Dib/Estt-1/96 -97/137 1  dated 3.10.96 has been 

issued to the petitioners purportedly issued on behalf 

of the respondent No. 3  By the said letter, it has 

been intimated that the revision of oav scale of the 

petitioners cannot be acceded to. Reasons for such 

rejection as have been given in the communication are 

that the, petitioners originally had accepted the 

present scale of pay (Dre-revised) at the time of 

revised pay scale thereof and that the post of Senior 

Field Worker was created in the scale of pay of Rs. 

260-430/-- (pre-revised) which was revised to that of 

Rs. 975-1540/-. 

A COPY of the said letter dated 3.10.96 is 

annexed heretQ as ANNEXURE-H. 

13. 	That the petitioners submit that denial of the 

actual pay scale to them while others are getting the 

pay scale of Re. 1320-2040/- has resulted in violation 

of the Artiôle 14 of the Constitution of India. There 

is also violation of the principles df epual pay for 

egual works It will be pertinent to mention here that 

as against the designation of Field Workers for which 

oav scale has been prescribed as 1320-2040/-. the 

deslgnatioifl of the petitioners are Field Workers 

(Senior). Thus they should get the same pay scale to 
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that of the Field Worker I.e; 1320-.2040/ 	if not a 

- 	 higher scale of oav 

14. 	
That the petitioners submit that the respondents 

on their own having prescribed the oav scale of Field 

Worker as 1320-2040/ -  cannot deprive 
the petitioners 

of the same merely because thel committed mistake by 

prescribifl the pay scale of RS260-430/. at the ttme 

of initial apbointmeflt of the petitioners. As pointed 

out above the éaid0aV scale has ben revised to 

Rs.975-1540/ 	
Had the petitioners been given their 

• 	actual entitled pay scale of Rs.380-560/
,  they would 

have got the pay scale of RS.1320-2040/ after the 4th 

Pay Commission recommendation with effect from 1.1.86. 

Thus they are entitled to get their pay scale fixed at 

R.1320-2040/ from the respective date of their 

appointment into the service of ICMR as Field Worker 

(Senior). 

15. 	
That the petitioners submit that at the time of 

their initial appointment, they had accepted the given 

oav scale of Re. 260-430/ -  (revised to the scale of pay 

of Rs. 975-1540/-) inasmuch as. they were not aware of 

the actual pay scale prescribed for the post of Field 

Worker. However, immediately on coming to know about 

the actual pay scale prescribed for the post, they made 

several representations urging for their placement In 

correct pay scale but till date the respondents have 

not done anything In the matter and in the process the 

petitioners continued to suffer. 
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16. That the petitioners.submit that they perform the 

same amountof work for the post for which they have 

been appointed ai'onqwith others. If the others can be 

granted the pay scale of Rs.1320-2040/- there is no 

earthly reason as to why the petitioners should be 

deprived of the same merely because there was an 

error/mistake on the part of the respondents in placing 

the petitioners In the pay scale of Rs.260-430/-

instead of placing them in the øav scale of Re. 380-

560/- (pre-revised) but for which they would have 

automatically been fitted in the pay scale of Rs.1320- 

2040/-. 

17. 	That the petitioners submit that the respondents 

have not stated the truth or have stated the half truth 

only in sayinq in the impugned order that the post of 

Senior Field Worker was created in the pay scale of Rs. 

260-430/- inasmuch as the oav structure provided in the 

scheme mentioned above, clearly speaks of the pay scale 

of Rs. 380-560/- (pre-revised) and Rs.1320-2040/ 

(revised). Further the respondents are silent in the 

impugned order on the point that others working in ICMR 

like that of the petitioners are getting 'the pay scale 

of 'Re. 380_.560/-(pre-reVised)/RS. , 1320-2040(revised). 

There is also no mention In the order about the 'said 

scheme. Going by the nature of the impugned order dated 

3.10.96, it appears that there is total non-

application of mind and the respondents have simply 

brushed aside the claim of the petitioners presumably 

being annoyed by the fact of approachinq this Hon'bie 

Court., 
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18. 	That the petitioners submit that there 	is 

violation of Article 14 of the Constitution of India 

and so also the principle of "eQual pay for eQual work 4 ' 

in the instant case. The respondents cannot adopt 

double standard in respectof grant of pay scale - 

varying from office to office for the same post. 

Except the petitioners, others working in different 

off ices are being paid in the scale for which the 

petitioners have made a demand in this case. Even if 

the posts in which the petitioners are working were 

initially born in the pay scale of Rs.260-430/-, but 

with the revision thereof as provided for in the 

abovementoned scheme, the petitioners are entitled to 

the same and the respondents cannot deny the same to 

the petitioners. It apcears that the respondent No. 3 

has passed the impugned order dated 3.10.96 without 

making any reference to the higher authorities, whereas 

the earlier stand at Annexures-Fi and F2 was that the 

matter has been referred to ICMR Head Quarter and a 

decision is awaited4 

That the petitoners submit that they 	have 

exhausted all the remedies available to them and they 

have qot no other alternative and efficacious remedy 

than to approach this Hon'ble Court seeking appropriate 

relief. 

That the petitioners demanded justice4 but the same 

has been denied to them and hence this Writ Petitions 

\ 

V 
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In the premises., it 	is most 

respectfully prayed that Your Lordships 

would be call for the records of the 

case, 	issue Rule calling 	upon 	the 

respondents to show cause as to why a 

Writ of Mandamus and/or Certiorari and/or 

any other appr ,  Driate Writ. Order or 

Direction shall not be issued directing 

the respondents to fix the øav scale of 

the oetitioners at Rs.1320-2040/- from 

the date of appointment of the 

øetitioners to the post of Field Worker 

(Senior) with all consequential beneifta 

including arrears etc. and to set aside 

the impugned order dated 31096 issued 

under No.RMRC/Dib/Estt-1/96-97/1371 by 

the respondent No. 3 and upon hearing the 

parties on the cause or causes that m ay 

• 	be shown and on Derusal of the records be 

/ pleased to make the Rule absolute and/or 

be pleased to pass such further or other 

order or orders as Your Lordshlps may 

deem fit and proper. 

And for this, as in duty bound, the 

petitioners shall ever,  pray. 

Affidavit 
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AFFIDAVIT 

I. Shri Atul Chandra.Rava, aged about 40 

years1 son of Late H.R. Rava, at ores 9nt working as 

Field Worker (Senior) in the office Of the Director, 

Re1onal Medical Research Centre1 N.E. Region (ICMR)1 

Dibrugarh, do hereby solemnly declare and affirm as 

follows 

That I am the petitionerNo. 1 in the instant 

petition., conversant with the facts and circumstances 

of the case and therefore, comoetent to swear this 

Affidavit. I am also duly authorised to swear this 

affidavit on behalf of the respondent No. 2. 

That the statements made in this affidavit and in 

the 	accompanying . 	petition 	in 	paragraphs 

are true to my 

knowledge : those made in paragraphs 57 'o 

being matters of records are true to my information 

derived therefrom and the rest are MY humble 

submissions before this Hon'bleCourt. 

And I sign this affidavit on this the 14th day/of 

March 1997 at Guwahati. 

Identified by me 	 c5tJ 
DEPONENT 

Advocate's Clerk.l 

It 



15 	 ANNExURE-Al 

REiONAL MEDICAL RESEARCH CENTRE NORTH EAST REGION (ICMR) 

DIBRUcARH 	766003 (ASSAM) 

No,,RMRC/IMCR/01b/ADPtt/656/516 Ø.,Djrbquarh 13..3..86 

To 
Shri Atut Ch.. P.abha 
WH0 ESP Unit Boco.. 
01st. .Karnr'uD, (Assam) 

Sub 	A000intment to tIe post of Sr.. Field Officer 

Ref 	'iour letter of ,  acceptance dated 13..2..86 

With reference to your letter of 	oetaflCe 

mentinCd above, you are herebY ar..>pointed as Senior 

Field WorRer in the Recilonal Medical Research Centre.. 

N..E.. Recilon (ICMR) Dibruciarh, Assam in the scale of 

av of plus 

other usual- allowances as admissible under the rules to 

the employees of the Council stationed at Dibruciarh 

(Assam).. Other terms and conditions of your 

apointment 	to the post of SenIor Field Worker will 

remain 	same 	as stated in 	this 	
OTTLC 

dated 27.. 2..86 

alreadY communicated to you.. 	
a 

Director.. 
Reciioflal Medical Research Centre 

N..E.. RciI(ICMP) Dibruqarh 
Assarn 

No ..RMRC /IMCR/D Ib/APPtt/8586/ 	Dated 

Coi'v to 

1 The Director,  cenerai 	
For ra',OUr 01 

Indian Council of Medlci Research 	information 

Ansari Naciar.. Post Box No..4508 	& necessarY 

NewrCihi'i1O O29 	
action.. 

.. Accounts Section 	
For informa" 
tion and 

AdmInistrative Section 	
necessarY 

- 	 action.. 

Personal 3d / 
Director.. 

ReqionL9l Medical Research Centre 

	

N.. E.. 	 Oibrugarh 
Assarn 



4 	 NNEXURE2 

REDIONAL MEDICAL RESEARCH CENTRE NORTH EAST REGION (IcMFe 
OIBRUGARH 786003 (ASSAHJ 

No ..RMRC/IMCR/Dib/Apptt/$fr-86/516$ Dt .. Oirbcivarh 13,3.. 86 

To 
Shri Jataruath Goqoi 
C/O Shri Karnal Qogc'i,, 
iamirah KoDow Giaon, 
P 0.. Oibrugarh, Dibr'ugarh 

Sub 	Aopothtment to the post of Sr.. Field Officer 

Ref 	Your letter of acceptance dat:ed '13.3.. 86 

	

With reference to your letter of 	acceotance 

mentioned above., you are hereby appointed as Senior 

Field Worker in the Regional Medical Research Centre,. 

N.E. Region (ICMR) Dibrugarh. Assai in the scale if 

pay of plus 

other usual allowances as admissible under the rules to 

the emlovees of the Council stationed at Dibrugarh 

(Aseaffi) Other terms and conditions of 'your 

aopointment 	to the oost of Senior Field Worker will 

remain same as stated in this office letter 

No.. RMRC /iCMR/Dh /A000in tment/85'86/5035 dated 27 2.. 86 

already communicated to you.. - 

Director,, 
Regional Medical 'Research Centre 

N..E.. Region ( IC:MR') Dibrugarh 
As sam 

No.. RMRC /IMCR/DjbApptt/85-86/ 	Dated 

Cop'i to 

1, The Director Ciener al 	 F o r favour of 
IndIan Council, of Medical Research 	information 
Ansar i Nagar,, Post Eox No .. 4508 	& necessary 
New De1hi110 029, 	 action 

:2, Accounts Section 	 For,  informa- 
tion and 

3. Administrative Section 	 necessary 
action 

4.. Personal File. 

I'. 

Di rector 
Regional Medical Research Centre 

N.E. Region ( ICMR) Dihrugarh 
Assam 
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ANNEXURE"431 

REGIONAL. MEDICAL RESEARCH CEN1RE NORTH EAST REGION (ICMR) 
DIBRUGARH 786003 (ASSAM) 

No,.RMRC/Dih/Adm-28(ifl/9293/599 Dated 11th 3ine 1992 

To 

Shri Atul Chandra Rabha.  
Sehior Field IorRers., 
RMRC.. N.E. Recion (ICMR) Dibrugarh 

Sub 	Confirmation of staff - RMRC.. Dibrugarh 

This is to inform you that your 

the post of °Senior Field Worker" C i 

grade/post) in the scale of pay Rs.. 

1540!- with effect from 133..1988 

Medical Research Centre.. N.E. Region 

against the øost sanctioned vide 

NO RMRC/D1b/ECD'I I dtd 25 10., 1983 

85-NCO-II dated 29..8..1985.. 

are confirmed 	in 

itiallv recruited 

975-25-1150E30 

at the Regional 

(ICMR)., Dihrugarh 

Councils letter 

and No..43/3/RMRCI 

( Or., K. Satyanaravana) 
Director., / 

RMRC., N ..E.. Region (ICMR) 
Dibructarh 

Cop' to 

1  The Director General.. ICMR.. Ansari Naqar.. Post 6ox 
No.. 4508.. New Oelhi-110029 for favour of 
:tnforamation and necessary action.. 

Personal file.. 

Accounts Section,. 



hH 
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ANNEXURE....82 
REIQNAL MEDICAL 	

SEARCH CENTRE::NQRTH EAST REI0N (ICMR) 
- 786003 (ASSAffi 

NORMRC/D1b/Adfl2(lj)/929/r99 Dated 11th June 1992 

To 

.Shri Jaclannath Goqoi 
senior Field Workers, 
RMRC, N.E. Reajon (TrmoN  

., 	
11r-ugarfl 

Sub t Confirmation of staff - RMRC, Dlbruqr 

Thij5 to Inform you, that our are confirmed 	in 

the most of "Senior, Field Worker (initiallv recruited 

grad/o5 in the scale of Dav Rs, 975-25-1150-EB30_ 

1$40/- with effect from 1331988 at the RegIona' h 

Medidal Research Centr 	N.E.Regiofl (ICMR), Dibruqarh  

againstthe post sanctioned vide Council'5 letter 

NORMRC/DIb/ECDII dated 25101983 and No43/3/RMRC/ 

85-NCD-Ii dated 2981985, 

Sd/- 
( Dr. K.  

Oirctor 
RMRc, 

 
N.E. Rejn (ICR 
D1brugrh 

Copy to 

1. Th 	Director General. ICMR Ansarj Nagar, Post Box 
No4508 w 	New 	Delhj -110029 	for 	favour 	of inforarriation and necessary actjon 

2 Persona1 file 

3. 

 

Acdounts Section 	S 

4 
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ANNEXUREC 

STATEMENT SHOWING THE PRESENT DESIGNATION IN ICMR 

GROUP i: 

E>c1stlflC desiqnation 	Scale of iav 	Grade 

(1 	 (2) 	 (3) 

APPENDIX-VII 

1., Wireman 	 (Ps. 1200-1800) 	personal Grade 

Sr. Pumo Driver-
curn-SuDervisor 

Helrer Er,iine Drivei 

Plumber 

Grden Suervisor 

.. Animal House Keeoe(" 

7.. Sr - NUrsincA Atterid3.nt 

S.. Sr.. Gestetner Ooerator 

9.. Sr.. I3ook Binder 

10..0-r.. Driver 

APPENDIX-Vu 

Field Worker 	 (Rs,,13202040) 	Grade-IV 

Wireman 

Sr. PumD-Driver 
cuni - Surervisor 

Heler Enciiner Driver 



ANNEXUREDI 
To 

The Off icer-inCharqe., 
Regional Medical Research Centre, 
N E Re ion ( I CMR) - 
Oibrugarh,. 	 Date 	3.2..94 

Sub 	Aoplication reardinq pay scale of 
Sr Field Worker. 

Ref z Integrated recruitment and assessment 
scherM of ICMR.. New Delhi.. 

Sir.. 

I have the honour to' inform you that I have been 

working as Sr.Field Worker at the basic Pay scale of 

Rs, 975-25-11502040/--., Since my iolnina date i.e.. 

133..1986.. Mv basic auclification is P.U. (ArtsY.. 

Hereby I state you that the emlovees in the post of 

Field Worker in the ICHR institutes have been drawing 

basic Day scale of Rs1320-2040/-. But being p000inted 

as a Sr.. Field Worker I have been drawing less than the 

basic DaV scale of Field Worker of ICMR.. 

I.. therefore, reauest you kindly to consider my 

case so that I may qet the actual basic pay scale of 

Sr., Field Worker.. 

Thankina you.. 

Yours faithfully.. 

( A.C. Rahha 
Sr.. F.W. 

RMRC/ICMR., Dibruaarh 
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ANNE XtJRE-D2 

To 

The Director., 
Re<jrsnal Medical Research Centre.. 
N..E.. Reciion (1CMR).. 
Oibrucar'h., 

Date 	55..94 

Sub 	RecardjnQ Basic rav scale of Sr.. Field Worker.. 

Sir.. 

With due resiect I would like to inform you that I 

have been workini in this centre since 13th March 1986 

as a Sr,. Field Worker at the Basic t)dV scale of Rs.. 

975-1.540/-.. I have also already crossed the efficiency 

bar.. Sir, I came to know that the Field Worker of the 

ICMR instjtut€s are 1ettici Basic øav scale of Rs.. 

13202040/ 	But beinq a Sr.. Field Worker- I have been 

drawjn 	less than above mention øav scale.. I will be 

q.rateful to you if you kindly consider my case th&t I 

can draw the actual Sr.. Field Worker 'basic P av scale as 

recommended ICMR.. New Delhi.. 

rhar,kir,q you. 

Yours faithfuj.lv, 

SdJ- 
(Atul Chandi-a Rabha) 

Sr.. Field Worker 
Malaria Section 

¶ 



/ 	
2.  pp 2. 

ANNE XURE-D3 

To 

The Director.. 
Regional Medical Research Centre., 
N.E. Region (ICMR).. 
Djhruqarh.. 	 Date 	15..12..94. 

Through the Section Incharqe.. 

Sub 	Reference my letter dated 5..7..94 
regarding my scale rectification.. 

Sir.. 

This is to inform your,  honour that I had submitted 

a reøresentation for,  rectification of anomaly the basic 

rav scale of Senior Field Worker which should be 

Rs..132O2O4O/- 	(Revised) 	according to 	ICMR 	pay 

structure whereas we are being øaid Rs. 97-.i540/- only 

(Revised).. 

Mv earl icr representat ion to this office regarding 

above mention matter we are submitted on 3..2..94.. 

1EE..94 and 5..7..94 But sir, with utter,  regret I have 

to inform you kindseif that I have not received any 

reply to .my representation 

Flooe your goodseif will look into the matter and 

convey your .udqment in my favour.. 

Thanking you.. 

Yours faithfuly, 

Sd/ 

(Atul Chandra Rabha) 
Sr.. Field Worker 

Entomology Section 
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ANNEXUfEE4 

To 

The Offi.ceriflChtre 
Recilonal Medical Research Centre.. 
N.E. Reqiori C ICMR 

• 	 Dibruqarh.. 	 Date 	%..294 

Sub 	AopiicatiOfl reaardinq rav scale of 
Sr.. Field Worker 

Ref 	Intecirated recrui.imcflt and assessment 
scheme of 10MR. New Deihi 

Sir.  

I have the honour to inform you that I have been 

i,orkiflci as Sr.. Field Worker at the basic oav scale of 

Rs 975.25-i15O2O40/ Since my ioinin date I .e 

H 13..3..1986 Mv basic auaiificatiofl is raduate in Arts 

(r3..A.).. Hereby I state you that the emolovees in the 

oot of Field Worker in the ICMR inst1tUtS have been 

draiflq basic øav scale of Re.. ..t32O-2O4O/.. t3ut beinq 

aoDainted as a Sr.. Field Worker I have been drawing 

less than the basic P8V scale of Field Worker of 1CMR.. 

I., therefore.. renuest you kindlY to cdrisider . my 

case so that I maY qet the actual basic iav scale of 

Sr.. Field War .  Re r.. 

Than kinq you 

fourS faithfuiiV 

3d / 

( .]..N.. (qoi 
Sr.. F.,W.. 

RMRC/ICMR.. Djbruqarh 
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NNEXURE-E2 

To 

The Director. 
Regional Medical Research Centre., 
N.E. Region (ICMR). 
Di b ru ga r h.. 

Date 	5.5.94 

Sub 	Reqar'dirtg Basic øav cale of Sr..F ield Worker.. 

Sir,  

With due respect I would like to inform you that I 

have been working in this Oeñtre since 13th March 1956 

as a Sr.. Field Worker at the Basic øav scale of Rs 

9751540/-.. Herewith I again like to inform you that 

Field Worker of the ICMR (New Delhi) emDlovees drawing 

at the Basic nay scale of Rs. 1320-2040i--,. But sir., 

being I am a Sr.. Field Worker I have been drawing less 

than Field Worker,  scale., So sir,, I would be grateful to 

you forever if you karidl\' consider my case as I can 

draw the actual Senior Field Worker basic nay scale as 

recommended ICMR,, New Delhi 

Thanking you., 

Your's faithfuilv 

Sd/ 
C J..N..QgO1 ) 
Sr. F tel d Worker 
R..M..R,.C..Dibrugarh 
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ANNE XURE E3 

To 

The Director., 
ReionaI Medical Research Centre,. 
NE Reiion (ICMRL, 
Dibruqarh,, 	 Date 	L5..12..94.. 

T'hrouh the Section IncharQe 

Sub 	Reference my letter dated 5.,7..94 
re<ardinq my scale rectjficatjorL 

Si r 

This is to inform your honour that I had submitted 

a reDresentatiori for rectification of anomaly the basic 

Day scale of Senior Field Worker which should be 

Rs..1320-2040/-- (Revised) accordinq to ICMR Oav 

structure whereas we are beini Daid Rs,. 9751540/ only 

(Revised).. 

Mv earlier reDresefltatjon to this off ice reqardin 

above mentioned matter we are submitted on 3,2.94., 

18.5..94 and 5..7..94, But sir, with utter re<ret I have 

to inform you kiridseif that I have not received any 

reDly to my relresentatjon,, 

NoDe Your oodself will look into the matter and 

convey your iudqment in my favour,, 

Thankiriq you, 
Yours faithfulv, 

Sd / 

( J,.H.. Goco1 
Sr.. Field Worker 
Animal House 
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NNEXUREF.L 

REGIONAL MEDICAL RESEARCH CENTRE :NORTH EAST REGION C ICMR 
DIBRUGARH 	786003 (ASSAM) 

No..RMRC/Dib/Estt. I /94-9S/1844 Dated the 15th Dec. 1994.. 

To 

Shri A.C. Rabha.. 
Field Worker,  (Senior) 
RMRC.. N.E. Recrion (ICMR), 
Dibruqarh. 

Sub 	Pay scale of Field Worker (Sr.) of RMRC.. 
Dibruiarh 	its revision 	req. 

This has a reference to your aiolication dated 

15.12.94 on the subject mentioned above. 

In this connection, this is to you inform you that 

the matter has been referred to the ICMR Mars., and the 

decision as and when received will he communicated to 

you.. 

I 

'3d / 
Administrative officer' I/c 

for DIRECTOR 
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.ANNEXURE 

REGIONAL MEDICAL RESEARCH CENTRE. NORTH EAST REGION (iCMR) 
DIBRUGARH 78600 (ASSAM) 

No. RMRC/Dih/Estt., I /949S/184S Dated the 15/19th Dec.. 1994 

To 

Shri 3..N.. (?i000:i., 
Fild Worker (Senior 
RMRC.. N.E.. Req:jon (ICMR). 
Dibruqarh(Assarn) 

Sub : 	Pay scale of Field Worker (Sr.) of RMRC.. 
Dibru<iarh - its revision - 

This has a reference to your aoilict1on dated 

15..12..94 on the sub,ect:t, mentioned above.. 

In this connection this is to you inform you that 

the matter has been referred to the ICMR Hors, and the 

decision as and when received will be communicated to 

'IOU" 

Administrative officer i/c 
for DIRECTOR 



NEXt• RFG 

THE AUHA11I kL1GH cxu t 

(High Court of Asm, Nagaland, Meghalaya, HflipUE, 

Tripua, Miom and Artnach1 Ptdesh), 

CIVIL APPELLATE SIDE 

CvU Rule: NO. 3734 of 1995 

Atul Ch, L3ava & Onx, •., Petitioners 

- Versus - 

Union of India & O. • Reond.?nts 

For petitioner 	B.K. $harm, 
Mt • 4. K Chou dhu ry 
Mt S. Sirma, 

Pt Respndent C.S.C, 

BEO E 
15.9.95 	THIS HUNE MR, TJIE 

In this apiication under Article 226 of the 

Constitution, petiti neefs hire prayed for issunce of 

appEOpiate writ or direction. 

The ae of the petitioers is that they are 

Fjeld Workers (.Senior) in the office of the Regiopl 

Medical oearch C&itte, .E.Rgion Indii Council of 

Media1 	erch, DibxUirh. Ac orng to the petitiet 

Wield Workers of thet offices are getting their pay, 

wevez, this was not giver to them. Being ggri,ved, 

Ij 	 the petitioner suititted. wiexureD/i, )/2, D/3, Z1, 

1/2, and E/3 rep 	taticms to the ttt rector., eional 

Medic 1 Research C51 tre, N.E. Region(ICMR) Dihtugarh, 

(epondet No.3. fbwever, the te.ndent No, 3 hS 

not .t&en eny step. Fice the present petition 

- I he heerd Mr. M.K.coudhury,leaZne6 

coun so' for the petitioner and Mr. K.N. Chciudhury 

Sr. Ctra1 Govt. $twiding Cothsel. 

On hearng thecounsel for the parties, 
I di spo se of ths pe ti tion wi th a di recton to the 
Resondent o. 3 to dispose of the rep  
fiId by the petitioner iedia tely. If the petition.. 
er are still aggrieved with the .dectson of Respondent-
No. 3, they are at liberty to approach the appvopriate 
foturn. 	 S  

• 	 Sd/up D.N. T3acuah, 
'iv A1L• 
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¼ 	 AEflEH 

OFFICE OF THE DI RCOR REaW.AL MEDICAL RESEARCH CENTRE 
N.E. REcTL0N(IcMR) DIBIJGARH 

NO.1Rc/II3,/Estt_ 1 /g6_g7/i371 Dted 03.10.96 

Shri J.J. 
Fj cal d 	zke r (s- lot) 
Regi. :nal Medicai. 	search Centre, 
N.E. Region, (IcMR), 
Dibrugarh-786001 

Sri A. C. Pabha, 
Field Wor)cer (Siior), 
Reiona1. Medical Reseairh Centre, 
Is'. E. Regiin (ICMR), 
bibrugah-786001. 

Sub ; Pcy Scales of Field Work rs(Sr,) at RM!C, 
Dibuqath reaarding Court case of the 

I a directed to inform you that the ICMR 

H.Q's. 	ne through your representation very care- 

fully regarding the revision oyouz scale of pay from 

s. 975-1540 t,o that of s. 132J-2040 	id regretted 

thk 'it cannot be acceded to a the following points : 

That the posts of 3enior Pieldbrker were 

created in the scale of pay of Lc.261 1 430/ (Pre- revised) 

wbh was revid to that of .975.1540/- on the 

recommendation of the IVth Pay CornmisiQn and the 

selection vti made in thr4 said scale of pay. You have 

alGc ccapted the se scleoE pay at the tOf 

yóür joining and submitted your acceptar ce for the 

revised scale of pay. 

Thi..s is for your information prily. 

Sd/ 

( S.N. Bhagwati 

Administrtive Officer, 

for Director. 

060 



I ,  
/ A 

IN  HZAllGB 
(HlGi COURT OF SSWiDiMbbAyA AUR TjtJRA 

Mt ZORA & A UACH?L PM E$H) 

CIVIL RUU NO.2079/97 

Hi ATUL CH.RA WWA ANR4 ,.,,. Petitioner. 

The UNION or I2:A & orS. ....,. 	 Respondents. 

P 	R e 	S Z 	N 

THE HOW MR JUICE kC 

or the Petitionor 3 Mr, 	rtth,Mrs.$ r*a 
ruah & Mr, ,$sra,Advs. 

or the Aespondent 
Date of Order,  14.05.97. 

0 R 

Heard t4r ,  11K C1oudhury, lerred counsel for 
the petttiner. 

Lt the records be sent for. 

jt a Rule issue calling upon the respondents 

to show cause as to why a writ should not be issied, 
as prayed for; and/or why such further or other order 

or ordts shOuld not be paased es to this cot rn:y 

seem fit and proper. 

The Rule is mLde returnbie idjthth six weeks. 

Mrav Choudhry, learned GeniorJ Central Govt. 

tandth' Ccunsel will accept noticepton heha If of 

espon6ent No.1. espondents2 and 3 iill be served 

by R jtred A/b. Petitioner will teke steps by 
16. OS. 97. 

kK p'zr 
ju6ge. 

. . . . . o I 
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District : Dibrugarh 	 I 

	

L 	. 	... 
IN THE GAUBATI HIGH COURT 

(THE HIGH COURT OF AS SAM, NAGALAND, MEGHALAYA, MANIPUR 

TRIPURA, MIZORAM AND ARUNACHAL PRADESH) 

(CIVIL EXTRAORDINARY JURISDICTION) 

IN THE MATTER OF; 

Civil Rule No. 2079 of 1997 

-AND - 

IN THE MATTER OF: 

An affidavit-in -opposition ified on behalf of the 

Respondent Nos. 2 and 3. 

-AND- 

IN THE MATTER OF: 

Sri Atul ChandraRava & Anrs. 	. . Petitioners. 

-Versus - 

Union of India & Ors. 	 . . . Respondents. 

I, Sri Sailendra N -i 	hagabati, son of late Banshidhar Bhaabati, 

presently working . as Administrative Officer, Regional Medical 

Research Centre, North Eastern Region (ICMR), Dibrugarh, Assam, 

aged about 52 years, do hereby solemnly affirm and declare as follows 

That I am competent to file this affidavit on behalf of the Respondent 

Nos.2 and 3 as authorised and I swear the same. I am also fully 

acquainted with the facts and circumstances of the case. A copy of thefl 

writ petition filed by the petitioner has been served upon the answering 

Respondents. I have gone through the same and understood the 

contents thereof. Save what has been specifically admitted in this 
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affidavit all the averments and submissions made in the writ petition 

may be taken to have been denied by the deponent. 

That with regard to the statements made in paragraph 1 of the wri1 

petition the deponent has no comments to offer. 

That save and except those which are matters of record of the case all 

the averments made in para 2 of the writ petition are denied by the 

deponent. In this connection it would be pertinent to state that the 

office of the Director General, Indian Council for Medical research, 

hereinafter, referred to as ICMR, vide communication dated 29.8.85 

informed the Respondent No.2 about creation of new posts at the. 

Regional Medical Research Centre, Dibrugarh. By the said 

communication dated 29.8.85 the Respondent No.2 was informed 

about the sanction, for creation of new posts which includes the post of 

Field Worker (Senior). It would be seeti that two posts of filed 

• .• worker (Senior) in the pay scale of Rs. 260-430/- were sanctioned for 

the Regional Centre at Dibrugarh. Pursuant thereof an advertisement 

was also issued by the Respondent No.3 vide letter dated 15.11.85. In 

the said advertisement the pay scale of filed Worker (Senior) was 

specifically shown as Rs.260-430/-. It would thus be seen that the pay 

scale for the post of Filed Worker (Senior) wherein the petitioner was 

appointed on 13.3.86 was Rs.260-4301-. 

Copies of the sanction letter dated 29.8.85 and the 

- Advertisement dated 15.11.85 are annexed hereto and 

marked asAnnexure —I & IL respectively. 

That with regard to the statements made in paragraph 3 of the writ 

petition the deponent states that ICMR is under the administrative 

control of the Government of India, Ministry of Health and Family 

Welfare. In this connection the deponent undertakes to make . further 

submissions at the time of hearing. 

. 	That save and except those which are matters of record of the case all 

the averments made in para 4. of the writ petitioner are denied by the 

deponent. In this connection the deponent states that the Respondent 

No.3 vide letter dated 27.2.86 issued offer of appointment to the 

• 	petitioner No.1 in the post of Senior Filed Worker in the pay scale of 
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Rs. 260-430/-. Pursuant thereto the petitioner No.1 submitted a 

declaration on 13.3.86 agreeing to abide by the terms and conditions 

including in the offer of appointment dated 27.2.86. Thereafter the 

respondent No.3 was pleased to issue appointment order to your 

petitioner No.1 on 13.3.86. Thereafter the respondent No.3 by an order 

made on 116.92 was pleased to confirm the petitioner No.1 in the said 

post of Senior Filed Worker. From the offer of appointment, the 

declaration submitted by the petitioner No.! and the appointment order 

it would be seen that the scale of pay was Rs. 260-430/-. 

Similarly in respect of petitioner No.2 .  also an offef of appointment 

was made on 27.2.86. Pursuant thereto the petitioner No.2 submitted a 

declaration on 13.3.86 willing to abide by the terms and conditions 

indicated in the offer of appointment. Thereafter vide order dated 

13.3.86 the petitioner No.2 was appointed to the post of Senior Filed 

Worker in the pay scale of Rs.260-430/-. Similarly the post in which 

the petitioner was appointed was also confirmed by the appointing 

authority made on 11.6.92. 

• 	 Copies of the offer of appointment, declaration, 

appointment order and order of confirmations made in 

favour of the Petitioner Nos. 1 and 2 are annexed hereto and 

• 	 marked as ANNEXtJRE - ifi AND 1V respectively. 

6. 	That with regard to the statements made in paragraph 5 of the writ 

petition the deponent states that " Integrated Recruitment and 

Assessment Scheme of ICMR" is an assessment scheme of technical 

staff of the ICMR and not for the direct recruits. It was introduced as 

one-time cadre review of all technical staff who completed 7 years as 

on 31.7.90 and later on the said scheme was extended for another one 

year upto 1991. Thereafter, the scheme has been for technical 

assessment and decided in this regard is still awaited. Therefore, the 

contention of the petitioner that the actual pay-scale prescribed, for the 

post of Field Workers as IRs. 380-560/- (pre-revised) is based on 

surmises and conjecture of the petitioners. The further contention of 

the petitioners that in all other officers of ICMR, the filed workers are 

being paid in the scale of pay Rs,. 1320-2040 (Revised) is not correct. 



14 

4 	 53 

That with regard to the statements made in para 6 of the writ petition 

the deponent states that no anomaly and/or irregularity has been 

committed by the answering respondents in fixing the pay scale of the 

petitioner initially at Rs. 260-430/- and subsequently revising the same 

to Rs. 950-1500/- (revised as per 4th  Pat Commission 

Recommendation). As the petitioners were appointed in the scale of 

pay as indicated above and also revised, the question of placing them 

in the pay scale of Rs. 1320-2040/- does not arise. 

That with regard to the statements made in paragraph 7 of the write 

petition the deponent states that the representation submitted by the 

petitioners have been forwarded to the ICMR Head Quarters for 

consideration and the petitioners were also informed that whenever 

any reply is received, the same will be communicated to the 

petitioners. 

That the statements made in paragraph 8 of the writ petition being 

misconceived, the same are hereby denied. No cause whatever has 

been made but by the petitioner for fixing their pay scale at Rs. 1320-

2040/-. 

That with regard to the statements made in paragraph 9 of the writ 

petition, the deponent states that no illegality and/or irregularity was 

committed by the respondents in appointing the petitioners in the pay 

scale of Rs. 260-430/- and thereafter revising the same to Rs. 950-

1550/-. It may be pointed out herein that the office of the Respondent 

No.1 vide communication dated 20.2.87 informed the Respondent 

No.3 about revision of pay scale of Group 'B', 'C' and 'D' staff as per 

the recommendation of the 4 01  Pay Commission. 

A copy of the said communication dated 20.2.87 is annexed 

hereto and marked as AIEXURE —V. 

That the statements made in para 10 of the writ petition is admitted to 

the extent that the petitioner approached this Hon'ble Court disposed 

of the Civil Rule No. 3734/95 vide order dated 15.9.95. 

12. 	That the deponent denies the correctness of the statements made in 

para 11 of the writ petition. As pointed out above, since the petitioners 
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were appointed in the pay scale of Rs. 260-430/- and thereafter the 

same was revised to Rs. 850-1550/- there is no cogent reason to give 

scale of Rs. 1320-2040/- to the Petitioners on the Integrated 

Recruitment and Assessment Scheme of ICMIR is also not well 

placed, inasmuch as, the said scheme was introduced as one time 

cadre review of all technical staff as pointed out above. The scheme 

has been discontinued. 

- 	 13. 	That save and except those which are matters of record of the case, all 

the averments made in para 12 'are denied by the deponent. 

That the deponent denies the correctness of the statements made in 

para 13 of the writ petition made to the effect that' the petitioners have 

been denied the actual scale of pay while others have been getting a 

higher pay scale. As the petitioners were not appointed in the scale of 

pay Rs. 380-560/- the question of giving them revised pay scale of Rs. 

1320-2040/- does not arise. 

That the deponent emphatically denies the correctness of the 

statements made in para 14 of the writ petition and states that at no 

point of time the respondents have ever prescribed the scale of pay for 

filed workers at Rs. 1320-2040/-. The petitioners were given 

prescribed pay scale as admissible to Senior Filed Workers and 

subsequently the same was revised pursuant to the 01  Pay 

Commission's Recommendation. No ifiegality as such has been 

committed by the respondents as alleged by the petitioners. 

That with regard to the statements made in paragraph 15 of the writ 

petition the deponent states that the petitioners having accepted the pay 

scale of Rs. 260-430/- and the same have been revised to Rs. 950-

1550/-, they cannot legally claim for the revised pay scale of Rs. 1320-

2040 I- under any circumstance. 

That the deponent denies the correctness of the statements made in 

paragraphs 15,16,17,18,19 and 20 of the writ petitioh the same being 

legally misconceived. As a matter of ict, there is no illegality 

irrationally and/or procedural impropriety in the decision making 

process, in as much, the petitioner's pay scale were from 260-430/- to 

Rs. 95 0/- to 1500/- as indicated above. Now the question of giving 
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revised pay scale of Rs. 1320-2040/- does not arise, as adniiittedly the 

petitioners were not appointed in the pay scale of Rs. 380-560/-. 

Further, the reliance placed on the Integrated Recruitment and 

Assessmnt Scheme has- also been misplaced due to the reason 

indicated above. 

That under the facts and circumstances stated above, it is respectfully 

submitted that the challenged in the writ petition is devoid of any merit 

and the same is liable to be dismissed with costs. 

That the statements made in this affidavit and in paragraphs 

1 12,4,6,7,9,10,11,12,14 to 17 are true to my knowledge, those made in 

paragraphs 3,5 and 8 and 13 being maters of record of the case are true 

to my information derived therefrom which I believe to be true and 

the rest are my humble submissions before this Hon'ble Court. 

I sign this affidavit this the 	day of 	Zb63 at Guwahati. 

Identified by 

DEPONENT 

Advocates clerk. 
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- Doted the 15th Novoniber 19115. 

The Advertising Fionuger, 
"The Acoin Tribune" 
Tribuno Duild.ng,Guwohoti-3. 

3. The Advortioincj Menogor, 
"The Dainik Jonarnbhuini" 

F 	Jorhot-1 

 

2. The Advertising 1nogrr, 
"Thu Santino)." 
N/u Unoyc Print eri & Pi.ilii:I. 1iiin 
G. 5. Iud , GuwohriL:J.—i 

4. Thu Advorticine 
I' 	

Mwtiqo.':, 

	

- 	 U Thu lelogrupli 
- 	- 	/rJ Ax,incc Djzot PnIi:ike LL1. 

Prrjt ui_Jo 5,3rR13r S treot , ,.ni. . 1 
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• 	

•4. 	
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j 	(ç 
 

or 5ir, 
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by simpla insertion in your ctcemed paper. it would be 
greatij appreciated if the utivertiuwuent could be pubiiol'wd 
linuiediately. The odvcr±iseinont moy ile3no be publiuhud U(iiUfflh1 
'Clucuifiod' Advertiocinontu crublic Appointment) 	The 

advortie omont should not be oprood out and obolutu ininmum 
• BJ)CO should be used. 

Cortifi ed copy of ndv er tin ainwi t tue publiiih od mcly 
please be sent to thici office oloncjwith your bill 	( iii 
duplicet o) for arron gi ng poytnon Lu. 

Kindly ock nuwludcj o Lhv riceip L or Lliio  

Yours' fuithfully, 

End: 	As above. 	 \ 	1 

\ 
I)3.roctor 

fiutJi(13U11 t'1t,tliiul 1100 OflrCtI Ccitt in 
('1 C. Iloyxoii (I Cliii) 

• DitrtJor!. 

5. The Adverticing Monuger, 
"The Doinik Acorn" 
Tribune Building, 
Guwhoti-3. 
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(a) All other nllownncoo tire ndiiiiui.1ilu 	per 
Government Rules. 

The postc are temporary at present, but likely 
be permanent. 	 •'• 

Ago - Liolow 45 yanro for Cl ll technical jioutu. . 

Curididatue already in service must eund their 
applications throucjli proper channel. 

Generel Rolexutian Clounu;.- Age limits, qualification oiid 
,• '• exporionce proscribed uboyo Urn rz3lnxablt3 in d000rvinçj cones. 

• Uonofjts of pension odusinoiblo. Private practice in iiot ullowt,d. 
However, non-practicing allowanca an per rules of the Couiir:13. 
is admissible to Medical Graduates. 

Interview and Appointment:- Candidato9 will be required to 
pp ear at an inemview/ lest, if and when called for at tIiei 
own expenses. Candidates selected for appointment will be 

r 	roquired tu join duty immediately after selection. 

•, 	 - 	 Applications on plain pojior in their OWn hiiiuJ WU.. ti nçj 

stating, complete bio-Jot, including (1). Name iii, full (ii) 
Fattier 'a name (iii) place and data of birth (iv) pnrmano'i L 
home address (v) preo Oil t uddrnno for corroopondancu (vi) 

!. 	dtsilod aced omic record and axporionco with att OJ tot) Copi O() 

of murkah outs and testimonials in support of ago, quulii.Lcs1:Lr.in, 
- 

	

	experience etc. (vii) nnnua and addresses of two reforuor; iw L 
related to the candidates, al -mould be sent to roach Limo uimdamn:Lynd 
on or before 10th Ucceimiber, 1905. 	 - 

Incornplotnaliplicution will not be enturtuined, 

DIRECTOR 	
-_•\•_ 

REGIONAL MEDICAL JIESEARCII CENTRE 
w.E.IIEGION(1CII10 :DIDHIJGARII 

,PIN - luG 003. 
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5ub: 	 Uffcr/wifltIlu11& In the putt Of 
 

• 	kegional I-1ed.c'J. 1iee;irci Centrc 	tI.E . iii:iMIi (1(Th1) 

Dibrugarh, 	 • 

With reference to your opplicatiOn do;od /1 

for the post of 	
, I yinin.L t-die1 

•flusocrch •Cntro, N.E .}etjinn ( ltThiii) 	
iiibruyurh 	thin i; I:r.i .lnfu 

you thot.you ore opointed n; 	
ii) LIic. 

	

scale of pay P. ao--ob - 13 6- 30 Io—— 	IO , 1 
• plus other usual oflowonceLi a admissible under the 

:rti Le 	t•u 

,tha ornployeos of the Cnuiici.J ;IrIioI1t3(I nt flibrugfllil  

The offor/tf 	rti1t:fll i 	; ubjoet to thin ih 

t erms and, coriditi•oflS of  

• • 	:• 	1 . The post i; 11r,I.t1)nrflry but likely to 	nitLil1tJfl. 

2. The ppoin Lee will be 1t t probution "  

al 2 (two) years from the dote of joining tut/. Thu pr()I)1 Linti 

period con 'be cxtcndcd nt the discretion 61 °;'tc.coinLt:fl 

authority. During the 
probntiofl period, the oor.v±ce iji 	't.tin 

employee can be termirintud at ony time jthiout givi'nj uny 

notice and ±thout assigning ny reason. 

	

3 . T ho appci ill .IIC11 I C 1ti I) c I (3.Vlflj flfl' ccl U 	'! t 	' 

r,nL.jcc 	,i1lnr ;idc. Thu giving of one month'o 	oil  
 

ever, reserves the riqht Lu 	rininat 	thu u urvic:: iii thu 

employee forthwith or Iuluvu thu uxpify ol ;1Ot3ou p''' i,ud hi 

making payment to the cuiploycu of a sum nquiV;iCn'L II, ,  Lii n 

\ \ond allowances for the period of noticC or the 
uI1nxi)3.rid 

\ 
 I 
th•crcof. The crnployoe cannot 	iOw 	 urrendcr CVCE,   

aiiowonc 	in lieu of notice or unuxpired pi)r LioR Lii urcu F 

iicj bc rcquirod to Sur v i.. for thc full ptriod. of niI,ic;t. 

(contd. to p;ujn 
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	t3' u1 

for puhiiC0ti 	

of papOr bcCd on the work corned out under 

thu 	
of the LouflC 	nrt fr rt i3ter1Y fur o 

DogrC 
and or, thu 

0t±hioti0r1 ur work of 
suhm10m oF iiiuniu 

fono 
post_GI00t0, 

Dogrue of 
UniVOrtb0S 

or for. 0puoriUJ in 

0n 	amin0ti0 

• 	
i •ThC cmplo\J0C wi U 

nut 
1)0 pornitt0d to ortJ:l.y fox 

oppO1 	
clsowhUrc befO 	

0 	 OflO 
year oorViu under 

thu CouflChl. Not more than four pp11C0t1 
	

for utcid0 nppOifl 

mont S h O hl be forWard 	
n a year. All appi1°° 	

0ild ho 

t thOU 	opr 
	

ot dit 	

It 

01d i 	, rjii3jblC under 
OntrOi 	

rViC 

	

(t udiCol tt ondoncc) 	U1C . A dtr11rnti0hl 
r u )rd1fl 	Li 	nt 

	

d i the prcr. 	
form. 

_r 

I, 

I,••' 

11 

• should bo 

13 •Tho opr)OitltmJtt 
1 uubj ect to the rod 00ti.t'fl 

MedicOl FitnOsO Ccrti 	
iL frn the C1v1 5uryO0 

f/Hi t 	
•1•• 

floor. 	

. 

• Hc jO reqU1E 	
to .;ubt:sIt on 0 0th ul 

P10350 	
know yOUE 	

YOU 

c 
to join your duty 

Thu 0ppQifltOU 	01d 	
the f0iflW.t1q 	u"° 

t 	
hu ti'nc of joining tluL 
	

-. 

(a) r\n Ott( tCd COPS' ol the ntr1cU10t/ 

hvi1 

or

10  

c of birth.  t 	pr) 	: ) 

."•, 	•si •. • 
'I 	•.'• 

.•' 	• 	

• 	 •1 

,1 

- 	--.. 	 r 	-- 



• 	•_ 

I- 

•' 	\ 

: 

_____________________________ - - 	

• 

• 	• - ' 

1) 

of 	Cor ii ficnt c:; 	f 	al . 	uxnni3.ni 	1Ii 
) 

 A t t flat Cd 	C(JF)JO 

on i oci 
1;IinrnCLcJr 	Curi('iCfltU 	liii 	11 i1twtih, 	tr1rfl, 

duly 3ttU50d by 3 	t  

(d) Docloroticfl of, H'nc 	Town. 

(ci) DocicirotiOn of 	t-nritoI 	11un. 

(1) U odd 	tion roynrdin 	cicW( 	r1.1.,tiM1lfl. 
 Doc1r0ti0fl ruyrdin'J 	prciport/ 	from 	of lic ors 	trun'L in) 

- 

on por with gnzottcd 	officers. 

 U uclorOtiOfl of 	dpfltlOfl 	n 	For 	purpD 	c 	of 	inodicOl 	old. 

DrccC)t 

- flOqiOfli 	;0(J1cn1 	Uc 	uorch 	CCntrU 

14 . E . Uecjfl 	(I Cl-mu) 	Dibruyorh 
fl. 	

- ~ 

Ncnc No. I1MRC/ICIR/1)1b1IJfu13o)/ 	
1)ntnd 	. 

copy- to 

1 ) 
Thc Dircctr,rt 0 ' 

Indian Council l llodicil csoarch 

Ansori Flog:r , l'u; I Uix  11() . 4500   

Now.DClh 	110 029 for fnVt)tJT Of jnfurIuflUhh1 

and nccoO"Y nc ti.nn. 

2) 

\_2') Porsonfli faJe. 
ACCOUflt 	fjl'-. 

t(I1Cfll ,(( C)rcl1 Contro 

(IC ll.;mji On 	hU) DibruUorh 

, 

* c b * 



• •i A. 

'H 

CL/1 flA lION 

WN 

1 do hereby accept the undern,ontjoned term and 

dition of my appointineiit to the io;t of 

in the scale of pay  

' at the Regional Medical Research Centre, N.E .RoriLon ( ICMII ) 
Dibruq.arh, that - ' I am liable to sexve in any part of India' 

as per Ciaue No. 10 of the said format. 
- 	 e 

(/jc.. 	114/1-1 

Sijnturu of the eutp.toyoe 

with date, /93G 

- Deicination  

: 	.. 

" 

(j 	•• 
I 	•'..) 	L .71 .. 

r1'fl 	
cfl) 

.r 	.,, 	• 

.:_.. 	h 	• 
::' - 

ts 

Certified 	 Copy 

Rkheo Sirauthia Choqdjjury 
ADVOCATE 



No.dIRC/IcNn/Djb, ,. 

To 	 . 

Unted Iiibruyorh, 

- 

I 

H 

\,,i19(J6. 

I 

MEDIC, 	
kITlE: :N(mlfl CAiT UEG1UN (itmn 
003 (A5S,H) 

-- 

AuawnL -. 

Sub : 	 /\ppointinurrt to the mu I  of 
Rcf 	 Your lottor of 'icceptunco dated 

With rofcrencu to your lett 	of, ncccJIJtnr)c( III:r1'LLrjrHd 
abovo, you - are hccby appointed ns_ 	J_j4 in u) 
ilcr;.onal ('i odical Mo eorch Centre, N.E 

. i{cJion (Iou), 	Jijhrii Q, irh, 
Asorn in the scale of JJO 	3 

plus oth(Jr usual 011owaflcrJ as ridlitis s ible under th 	ILlJ.e; Lu 

employees of thc Council stationed at DII
11 

t eriis and conditions O f /rnir appoin tnicnt to the po;t 

will remain some as s toted in this office lutt or 
No. 4 RC/ICNR/Dih/Appointrcnt/35_(1(/50 doted2y 2fl&°' om.Iy 

coInmunicotd to you. 

Iiircctcir 
11 u(j.ionoi. 1' e(.Jjcnl h coon rchi C en ti' u 

1J.E.1L\)n(ILflfl) :Dibruqrirh 

Nomo 

Copy to 

1 . The Director General 	 For IOVIflfl, tI'i 

Indian Council of r;edicni.. flcs oorch 	inforiiini;iwi 
Ansari Nogctr, Post hiux 14o,4500 	 & ntiii:000ry 
N ow 1) olhj-1 10 029. 	 no t.i oli 

2. /\ccounts Section 
. 

For .in I Ui'!fli)- 

	

3, Administrative Suction 	 ti.on mid 
—7 	 A 

• \..4. Pcrsonj1 F.1lu 
(.. 	Lt 

) ?9 

Director 	
LI 

 
flec!ionol 14 udicol lies curch Contr ii 

• C. Req 

	

~ITA 	S- -A 1-1 
(ICW) 	I)ibrugnrli 

-, Certified tpbp true Copy 
it •  i t IT 1 It 5' Ii I' It I, 	

II 1 II 	 S 

	

• 	 Rakhee Sirauthia Chowdhar1 
ADVOCATE 

- 

- 	 r-. • 	 . 	 -------•---•----'----•.•'- 	•- 	- 

- 	
, 	 •• '•- ..•.._'A.___ 	. 	

•• 	 - 	
- r--- 	- 	 - - 	 • 	

• 	 :::.;.-- 	
•' 	.55-.: 

I 

Datod 
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4' 

• '• 	 --- 

- 	

- 

T 4 4 

• A 
tEGIOt 	 SE.AU( 	Ci N'LJtI, N

A
.. 17,. RECJON 	'.. 

BRUCIU1 

c/ 	 Dated - 

] 

 

/ 

H ZTWiOr
-. 	

14 

-v 	 I 

- ,. 	
•... 	.:• 

Sub'- 	4COfl.firmati01 of staff - RWC, Dibru,arh. 

)
I 	

I 

Thi3 is (0 jnfOl you that you are ifl 	
confirmed i.fl 

the post of 	
(iibi1lY 

recruiLeI grad 
F

OS 	 _---- 

from 	-" 	at the 1egiO3l Mcdicol Research CertrC, 

i' E. 	
Dibrurarh 0po1fl3t the post ijoflCtiOflNl 

videCOflC111S.tt 	0 	RC/Dib/EH dated 25-.1 019  

arid o. /3/RC/85 	
do Lcd 29- o-i935 

4 	I  

• 	:'-"H'!' 	' 	
(Dr. K. Styonarayø n3)  

DI1ECTG? 

Copy 
 
1UrUI h. 

1 	The Director Cener1ll1 IMR, An..,ori Nopu. 

H 	post Box No. 14508, i ew De1h - 110.029. for 

• 	 ,' 	favour of jflfOrIflatiOIl 
and necessarY action. - 

• 	-, 	F 	. 	. 	:, 	 . 

Personal file 

h 	 ' 
3• 	00ountS SectiOn 

* 

R1cD/Hc •: 	

- 	 7 	 -• 

4 ,  

4-'- 

/ 

H 

Certified 

la1the Siraufhia ChOWdh(lTf 
- 	 , 	 ADVOCATE 

- 	 (cotitci- to pngn 2) 	 -, 

'0 	"gp• 	j' 	'.'j ..  
'4 	 • 4 	4- ,- --,f-- ', 	 ....... ,.. 	 - . 	- , 	••• 4,_I 

hT 

4 



J Off1cc-21512 
no:1 Uco 	21114 5 •. 	 I 	 UILMW ' 	I T 

.' 

flEGIONAL MEDICAL 	[5E/\ICH CENTUE, N .E.flEGION ( ILMI) 
DI13flUGfluII..706 003 (RS5An) 

/ 

No. HfiIC/ICNfl/Dib/Appojnt,ncnt/J5_aG/ 5Y3 	Dotod,.r2t;c. 

To 	., 

Shri/. 

Fô. 

Sub: 	'Off or/pp ,I.tId*n..t to the ptnt O f 
iogional r•icJiciJ. Ur'e;irch Ct'ntro 	ff.E 	nI.inli ( fCf1 ) 
D±brucjirh,  

With reference to your appliccition :thl't;d 

for the post of (, 	u'fl /3rcc.o-r 	 ., Hogiunri.L Nedie;ii 

Rec ecrch ''Centre, N E . Iecjion (I ChU) 	l)i.lirugcirti , thie i; to .1I1 In Till 

you that •you..are appointed cii; 	 J. 	I:In 

ocalo Of 	r. ao - 	- l3  

pluG oth or uuul ollowonc o; ;i; 	iIiiiuiblo under Lh o in lou 	'Lu 

the cmployeis of the Council :ttioned at flibrugorh (fniiorn) 

'The offor/pointtimnn i subj oct to the fn.l .lnwinq 

terms and:condjtjons of survice 

H 1 * The post is teuporciry but likely to continue. 

Thc appointee will be "on probation'ul  for ci period 
'b'F 2 (two) years from the dnLP of joininq d$ty.  . The liruhici Lion 

period can be oxtondod at the diGcrction of the cnmpeLenL 

authority. During the probction pe'iod, the service oF •Lit: 

employee can be t orrnintcd ;t any time withiu L givintj ;my 

notice and without ossirjniny ony reason. 

The cippo. n Lnrn I. t ;n I) e I OT,IlI1 nn'L od ni In l/ L i in II I 

çJiv3..nlj of one month's notice On either ;1de . The Coulil::i.i , Ill)U 

over, reserves the right to ir.incit 	the ;ervir.i: 	Ill 1,111"  

eTllployou forthwith or Lie 1j r I hr *'>p.i y  ul' 	lieu ioi' ii,I hy 

making paym ent to the Cmployec of .3 GUII1 equivci1ciit ill Lii e 

and allowances for tho period of notice or the unoxhiiT.'elJ 

thereof. The employee cannot , howcvar,  , :;Orrendcr poy ;lllI 

n.l.iowanc s in l,iou of noti' 	or unryflirrd portion  

moy be required to servo for th.' full pLriod of no'Lic 

(cootd. to pgn 2) 

Cetif led o be true Copy 

OUN 
P,Lkhee Sirauthia Chowdhuri 

ADVOCATE 

	

tL ' 	 •i.r 	 • 

fl 



. p 	 . 

(2) 

Penion 	Witti .dtUity i 	cmisib1c uuhjutL 

Ilk

s  

Luovo will h granted undr 	the 	Contrn,1. Liv.LL 

Service floviscd Lcavo Rules (1912) amended from time to 	Lime. 

6rhoC9ntrO1 Civil 5orvic 	
the 

Ciil Scrvice (c100iflCflhi11 Control and Iippuol 11u3.oa) are 

application, to the oi.ployuu. 

7. Thu appointee will hove to givu 'dUclriraLCW iii 

	

the attaphad form regarding taurital 5tutu. In the event oF thu 
	 r 

appointee having mere than 'one wife living or bbing mrriud to 

a person hovng more thin ona wife 1ivig,' 
thi ppointmCI1'I will 

be ubjcc to 'the exemption being granted by the, competent 

authority. 
 

:o; No travelling allowance is odmisaihiC for 

joining 'tho first' appointment. 

9.' Service 'rondered outsido thu 
Council will n o t be 

counted for purpoL3O of the leave, grant of• incromunt lite. 

10.PriOr permission cf the Council is to 

for publication of' popor bncd on thu work cnriud out under 

the aegis ofthc 	
'Jncil and for registering for. a Pout_(rndu'ft 

Degree and 'for.tho utilijotiUri for work of oubmio5ic)fl' of  

for 0. P o st_G,oduCtO Degree of UniverOitioS or for, oppuoriY in 

on oxominatiOn.. 

'Hll.lhc employee will not be 
permitted to applY 'For,  

appointrPCn' olcwhorC 
before completi9 one year service undur 

the Counci1.NOt.m0r0 than four 0ppl1otIOfl5. for 0ut±d oppoint 

mont shall bu 0rward%; :n a year. Al1 opplicOtiOflt3 should be 

sent thra ghp ier c:onnol and 
net c.rcct.' 

12 .t odico). nt 	is admissible undur Con Li'riJ. 50vi.ner 

(Mudicol AttondCflcc) Iulcs. A (iecarOti0fl rogordiny 
duUTnI,!II. 

should be furniole)d in thu rruscribed farm. 

13 •Thu op p o inLinent iJ 	ubj act to thu prudue t,.i.in 
oF 

Medical Fitness C ertificate fro'i the Clvii. 5uxjuon/1-1iii
1 '1 ' 

Do.ord. 
14 He is requircl to uubit an oath of niluiji 

Picas c let pukno'4 your acccpt011CO. You arc 

QIL 

to join yourduty on 

The a ppointC 	houid ;ubiit thu foilowir") 
uC;UiWfl'1 

at the time o f joining duty 

(a) An 0ttested copy of the 
IntTiCUli i/Hi JI1'I 

Secondary or (UiVlO1it cX niflrtiUfl  

of birth. (euntr.tu ptirj 	3) 

.. 	, ' 	., 	"., 	 , 	

.' 	..................... 



: 	i 	) 

(b) Atttcd copios of Ccrtifjcntcs of 311 uXiiiitjnii 
300 ad 

	

() Chojoctir Crtjfj.cnt t from 	truatwtn:thy poron, 
duly attustod by ci 15t C155 llciçjiotrnto. 

(d) Doclortjon of Hoino Town. 

(a) Uccicircition of Ncirjtol Stntu. 

(f) Ducicirotjon roynrcling c1i:; rolationo. 
(o) Daclorotion rognrdincj Pr(J)rty from officoro tronttd 

on par with çjnzotted nIIic 

(h) Ducicirotjon of dopL'ndunt for purpose of modicril aid., 

Director  
floiLIn11 ;edjcaI flcsoorch Cuntro 

(ICiifl) Dibrugnrh 
ss iM. 

'1 .  

•.1 

1: 

1•' 

Name No. flMRC/ I Ci fl/JJib/Apjioin 1'nri t/ni-.t)6/ 	Dot ad 

Copy to 

1 ) The Diruc icr-1ii.ynrcij 
Indian Councjj. of fled icol 	oanrch 
Ansori f'!cior , l'r; t )Jox (do. 4 SW) 
Now D1h1 -- 1 i() U?9 for fnvour of jrfurtnLHI1 
and floCesonry ;eiir,n. 

2) 

va) Porsonol file. 
4) /tccounts fi1. 

j 
Director 

11Lqiun;I1 tedicnJ. Nesoorab Cont' 
l;tj.jrn (1Clli) i)ibrutjr.irh 

• 	- 

 

ASSAI;. 

'I- 
1' 

* y b* 

-77,777— 	 .-•,. 

V.  



,,. 

LI 

I 
N 

I do hereby accept the underiflentioned term and 4 condition of my appointment to the pof;t of 

in the scale of Pay 11s. 	 OHLi. S;- 
.;:t the Regional Medicai Research Cnt:r?, N.E.flcçjjon (ICMfl) 

Dbucjarh, that — 'I am liable to serve in any part of. 
Ldia' as per Clause No. 10' of the said format, 

Goof 
•bc 

G&n.i luic of the einpioyo 
wUh date. 

•Designation : 

; 

F I 

b 

fir 
\ ' 

• 

 



S 

	

"' 7)r 

	

-77 

	

\. 

No.RflRC/Dib/Adn123iI)/92_93/ 6 	. 	Dated - / 	c To 

	

	
/ 

REGIONAL NJ 
-. Ii 	 ISSJN 

fl E. 	GION (I1fl) 

.._LtZ,JJQçjon(jcfljbug0rh, k 
lo - 

Sub - 	Conf 	of staff - RNRC Dibruarh. 

• 	 • 

This is to inform you that you 1'O confirmed :Lri 
thepost 	 U  (initially 
recruitec1 jrode/post) In the scale of pay fl# 

with efi:ec t; 
.fro QQ, :at the Rejion31 tiedical Research Centre, 
N. E.•Region(ICNR), Dibrujarh otainst the post saictioried 
vide Council' letter No,RflRC/Djb/ECD-II dated 2510-1983 
and No. 1 3/3/RtiRC/35-N CD-Il dated 29•8-1 935. 

• 	 . 	

. 	;. 	

. 

(Dr. K. Satyanroyan) 
DIII CC 1 

Copy to • 	 \6\4*. 	
p 

• 	
1,The Director General, ICt1R,Ansari Nagar, 

r 

	

	Post Bo No. 1 508, flew Delhi - 110 029. '1cr 
"yfavour of Iniormation and necessary 'action. 

/ 

Personal file 	 I  

• '•. 	3.,ccounts Section. 

........ 

RKD/IIG 

Certified ,toe true Copy 

Rakhee Sirautha Chowdhury 
ADVOCATE 

(c:ontd. to pnj 	2 



;:• 	

/ 

NT 	$\' 

f'IEujCAI 115Enpc 	CErn i•. 	 I 
UIUUUGAfHf7fl6 (J03 ('\5si). 

** 0 ft 

/: 	

0 6/ 	Dnt 	b DiuorIi, 	19136 

• 	
.V.O.Dthruorh, D1uç 0  

Sub:-. 	APPointlnontt0 thepot of 
flcf 	

Your -lottor of OcCcptnc0 dated 

With reference to your letter of flccoptorcu firm Liuriwj above, you are horeby oppoint 	JS  Sr n the Rey±0001 Ncdjc1 floSearcli Centre, N.E.fl0j0 (ICMI), 	Jiibrunm-Ii, AOSrn in tho s COb0 of pay Us. 
plus other uuol 

allowoncc as fldm1jb10 udor the rules to 1;Iw cmp10 	of: the Council s iOtjofl0( I at 
tcris and Condjtjoq or your opI,uinttiiit to tue poot or 

will remain flrne as stoted in thit Office 11'L1 No. 

/5033 • 	communicated t0 you. 

Director 
fl9±ün0j fiudicol Uusonrch Ccntr 

• 	 c 	• 	 • 	
5  

Doted 	 f [orj to: 	 •. 
1, The Director General 	 I For 1 ovt)ur of Indian Council of ldjcnl Iucsoarch I iriformnt±n1 P'nsorj Nogr, Post ilox No.4505 	I & roco;snry Now Dlhj-.110 029. 	 1 OCLien. 

Account3 Sect IOfl 	
• 	 I 	

r. 	.- Administrative Scct;j00 	 y tirm Wit1 
ow; w;; ry A- Pcrona1 Fib0 

)f 
/ 	

Director / 
norlionnI ledjca1 lies carch Ctr0 

	

N .E.fli3njon( 1C(1) 	Djbruqnrh 

(contd . to prcje 2) 

Certified te true Copy 

AD 
CcdJuiry 

* - 



653)OO 	
ANNI3XIJfl 	() 

bhone- 	6 5 7794 	 l' 1'qraInJ 	:;c ri;:I'r I w.i 
 

652J.315 	 ,J.'c1('x 	: 3163n''/ 

I1Di/½fl CO'JiJC1.I OF 1I10iCA11 JRJ1kCU 

	

/SZflI N/\G 	POST DOX 4508 	 23 — 
NEW D UI Ii - 11. 029 

No. 16/23/B6-Ad,nn. II 	 1)ated: 20th Fobr i v, 1Th7. 

To 

The Directors of all Dermn':nL 
Inctitutes/Contres of. the C'unci). 

Sub:- Revision of Pay Sc1e:: off Groups 	, "C' 
a iid l 	ta f f 	1)t1 i - ' cnunenda t tons of Foir I Cen t ri]. 

Pay Commission. 

Dear Sir/Macjam, 	 - 

I. continuation of this office letter of even numi: 

dated the 13th November, 1986, not:ifyinq rv1ion of Pay :lcs 

of Group '13', 'C' and 'D' staff nrnLioned in Appendix-i, L1,r. 
scales f Pay of the fl1owinq posts arc revised as 

?.PPEDIX-- I 

Pajt-: irjministraLivc and flinisterial Staff 

Cl. Item 	1'larue of the Pont 	 Exl3tinq 	 P v 

22• No. 	Cen  

1.1 (J) 	Watchman 	 .196-3-220-EB - 	V s. 750-12-07O-EU 

3232 	 : 1140 

1 (K 	Scout -do-- 

2 (c) 	Sl.Gr.Watchmnn 	.2O0-3-212-4- 

	

232-Cfl--4-240 	1'1-1025 

3 (a) 	Scnir Cook 	 .20O-3-2O6-4- 	Rs.71-12-955E 

	

234-E3-4-250 	i'1•-:i.025 

PART-Il Technical 

1 • 	1 1; 	Si. Cr. Female 	 Its. 200-3-212-4- 
• 	

Nursing Orderly 	232-ED-4240 	1.1 -.lO2!i 

•. 	2. 	6 (z). 	r. Laboratoty 	I. 260-6-3 26 -E0- 	U. )'W-2o-1. 

/ 	 'tLonc1ant/Sl.Gr. 	f-350 
Lb.Attcnc1orit 

/ 
3, 	6 (an) 	/:;LL. MeChanic 	 -do- 	 -do- 

"I ca 

: 

C.t t  

, 
Certified it . true Copy 

Rakhee Sira'zthia C/rn wdhrry 
•ADVocT.. 

I 

•., 
c ,' - 



I 	 --2 -- 

S1 	Ttcm 	Nomc of the PoOL 	 Cxi.Ling ' 	 Uuvi.:cl 	
.\ 

Sc1c S 3c'a. 

9(o) 	i1c1 Worker 

7 	/ 	 326--366'-EB8 -  \. Efl-2f3-iOO/  

390-10-400  

	

11(i)' 	sitflt Techni- 	33O-O37010 . I.12O0-3U-144 -  
 

	

• .:cion(X-Ray) 	 400-EB-10-400- 	ED-30-1800 

;,1ii.J) . :, Junior X- fly 	 -do. 

	

TchniCiC1fl ' 	 '"• i'.' 	a 	a 

	

0 	 . 

• .,12,(e) , Sr.Driver/MCCh3Lic 	 -do- 
a 	I 	 I 	 I 

B. .16(z) 	Csu5 Takor.S .. 	
.1200-J 0-1560- 

q.
a 	 12-500-EB-15- 	fl-40-704O 

560. 	 •. 

9. 	.i6(z )., sstt.Tochfliciofl 
 

• 	 • 	 • 	
,S•I 

$4.. 	
I 	 - 	 - 

SI. -ilO- 

	

•'I 	
0 	

0 

11., ! 192\(b) 1)oputy Team Leader 	360-12-44013 	
Rs.1350 tQ.44/jO_ 

15_500CB-20-640 4O_1000-LD50- 

	

- 	
0 	

0 

 

.2. 200-  
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15_56020700 	aEB_50-7300 

14. 22B(a)Puh1iC Hoalth 
• 
NUESO 	-do- 	• 	' -d 

a   

Deputy F.ie].cl 	• 	C.47015530- 	is.140O.4O-16O0- 

• ,IiSuporvisor- .•:• 	
2O_650EB-.25750 .5O-23 0O-E13-60 

•'260O 

16. 25A(biscnior X-Ray 	
-do- 

a 	 -'1TchniCiOfl 
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Technical 	SS0_25-750E13 	. fl16406026° 	0 
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• .Youra faithfullYi 
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S . 	 • 	 for .DIREC''0R GEIBRL 

• Copy 	
arded for similar action 

Sr.103' AOs, ccOUflt 0icer 	
4. D.D.O. 

iscOuflt Sccticu1' -ii, iv, VI 	5. hU 

Pay Fixation Ccli 	
6. Arnn.I, IL W. 
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H igh Cotri t. I Atsam, Nagaland, fv 

Tripuray Mi zor am and Arun ah a I P p 

?tul Candra Rava 	Anr .  

Retit ioners 

The State of cssam 	Drs.  

Pea ondents 

ffisa.vit in Rely by the 

Petitioners to the Jff idavi t—in 

-opposit:i.on 'f I le by the 

Ree3porJente , 

I 	Shri Atul Chandra Rave, aced abc:t  46 :ears 

son of late HRRava D:L T"Crrh. do he reby aolsnnly affirm 

and si;a'ce as 'fol 1ws 

1 	 'I'haT; 	I 	am the writ pet:itioner Ncui 	in 	the - 

abov e mentioned writ petition beznç Ci.vi i. Rul No 297/7

11  
and as such I am fu I ly acqus in ted wi tu We facts and 

circ:umstancea 
 o f the case I an also competent and duly 

to s&'ar this affidal. on behalf of the writ 

pet it:ionsr No2 	 - 

7 
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•L 
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. 	 .. 

Th4 	1- h.kve cc:ne throLtgh the c:9py of 	the 

(fidavit-.fl-DppO;itOfl 	(hereftr refrrd tc 	as  

: 	
idv t ) fi. I d by the RspDndnS and have 	 the 

. c:ont'nts tbercrf. Eav€ 	nd excep 	the statmen' 	wh:I,:.:h 	ar 

se1T1cZ.t .y adm tted to hereinbelow, other statements made 

in the writ. pet t ion are categorically den i ed Further the 

sta'ements made in the said affidavit ichich are not borne on 

records are lso denied. 

-: 

 

That 	th 	 "c the  

paragraphs J to r  of the affidavitI don not ad,mit anything  

contrary tO the re 1 e van t records As stated In the wr it 

peti tin in all other office orders the Respondents 

	

throughout the country the pay scale of Ra 	ibø/ 	has 

n providpd far field wor k er. The Respondents 

ac:t ion to fill up the two posts presanly being held by the 

writ 	etitacrere 	described the u; 	for the 

same as ks 2-4/ —  instead of Ra de'/- 	Their such 

wro'r'c doin 	not be allowed to be per'petated with a çj  

d iscriflifletOT"Y tratmnt to the petitionerc in v jojation of 

Prticle 14 of the Costitution of India. I further ban to 

state tht mere signing of a dec]. aration aq regards the 

terms and ccnd t loris of appointment dons not bird ihe 

petitioners wrong a . sc ale  cnn rar y  to rule and the -"4.1 

 

at the iun 	Respondentsinstead of 	sing a mo del 

employer c annot take recourse to such unsusta inabl e e  

Ii 



4; 

4 That 	with 	regard 	to 	the 	statements made 	in 

paragraph 	6 	of 	the 	sffidav t: 	I beg 	to 	state that 	the 

con tent ion 	Tised by the Respondents are wholly untenable.  

The pay scaa attached to a post and the depiction thereof 

have not noth inn to do wi th any scheme 	In the said scheme 

he p&> 	scale of ric- 	Worker was 	nc i 	ated 

04 , 	h rh 	is the 	revised pay scale or ,.r:' 

As to for what purpose the scheme was introduced and as 	to 

how I ono the same was valid have pot noth nq to do wi th 	the 

pay scale attached to different posts including to that 	of 

field wcirker. 	The Respondents may be directed 	o produce the 

copy of the scheme 

5 	 That wi th ran ard to the at atements made 	in 

par"aQrapha / to l.::,OT the attrdavit while danyinq the 

contentions raised therein I reiterate and rea'ffi rm the 

tatainents made in the writ pat it ion The Petitioners are 

ant it led to the pay scale of Rs 300560/- pre-revised 

wh ic:h has been revised to Rs 1320-2040/- as per the Four h 

Pay Commission recommendations and accepted by the 

Respondents Consequently, they are anti tied to the further 

revised r:+ay scale as per the 5th Pay Commission 

recommendations wef. 1.1.96. Meraly, hause the 

Petitioners were qiven a wrong pay scale than the one 

admissib 1 a to the pest held by them they cannot, be denied 

the actual pay scale attached to the post of field wor;;er in 

violation of Rule and the law holdino the field The 

respondents ought not to have rs i sen the untenao I a pleas and 

ouqht not have resorted tot he priric ip 1 a of unfair I abcur 

practice and explo itation 



6. That 	wi. 	h 	r'eqar'j 	to 	the 	s t a t e m e n t s 	made in 

paracjrapns 14 	to 	:LB of the 	a't:Ldav1t 	u Ia denyn. the 

(:orcencicns raised 	t,iere.in 	I 	re 	terate 	and reaffirm the 

statements made 	here 	iabove and 	in the writ p etition In 

this 	ccnrec:t ion 	I 	bç to state 	that similar m.staIe had 

occurred in 	rasp act of 1 aboratory attendant in 	the same 

ofice who were 	providec:J with the pay scale of Rs 	750-950/- 

as arainst their claim of Rs 	8001150/- 	(revised) 	However, 

I a;ar on 	they were 	ci.ven the correct pay scale W.M.  I I 9ø 

irst:ci 	of 	1.1.96. 	In this 	connection 	the .L aboratory 

attendant; had eubrni tted representation and 	accord inn ly  to 

the 	best of knowledcje of the petitioners, 	the' 	have been 

ci van 	the benefit of the correct pay scale w.evf. their due 

date 	ia 	f from the date of appointment 

In the above context the letters 

dated 21.9.89, 1896 and June '94 

are annexed as c;nnexureA nn exure-

b and nnexure'C 

7. • That 	the 	Deponent states that same is 	the 	case 

with the pet tionere 	Itis stated that the pay sod eof Rs 

33560 (3rd CPC) 	stood rev ised to Re 132ø-2ø43/-" 	(4th 	CPC) 

and further revised 	to 	 ø:h/" with 	effect 	from 

1,1,96 as 	per 	5th CPQ The Petitioners hav6 	since 	been 

qran tad the 	revised 	pay sca 3, a of 	Ps 40T00/ 	w e .f 

I . 1 96 However, 	they have not been fl van the 	correspond in 

pre-rev id coal as of Re 	 which they are 

anti U ad to 	from 	their 	initial 	date 	of appxintment 

4 
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- 	elreacy sta1.ed in the writ netitiofl all other T  ield barke6.  

oted in other offices like Kolketa etc have been c!iYen 

the se i d ec e e of Rs. 300-560/1320-2040/ - . he 	rct 	be 

eerthy reeson to tepni Ye the Petitioners eloie 	etickinc 
any 

to the Mistake commi tt. ed by Respondents.  

states that the p o 	r 

worker (Sr,) has since been redesignated e 	Laboretory 

ssistent 	 :1 	and the Petitioners have been civen 

thr 	
r 	Pj 	 ç 	 re r 	r 

H rev ised scele of which are 0056 and i320-2040/ 

or y 

is n nexed as Annexure  

The Deponent creves Iceve to the 

H 	 Hon ble Court to refer the reieveiit 

portion 	ft he 5th CPt:t the 	the 

of 1e 	 of th 	..ii =  

he- eponentst etes nat tue ev3ed py scele a 

per Fouth L-t r;uc:h as 12 	 ,i"::i4/ 	and Rs 1::2b 

have 	 c 	ntnLr and hence be ani p 

Rs.4000 —:6000/7 Cr 5th CPC.,This being the on r. i 

is no reason ad to why the Petitioners should be deprived of 

their entitled LCv 	Ci 

c4 

I 
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• iiat f'c:;'c 	rc:I 	J. J;Fe 	ii1 

iJ.on 	ccve;o  th cost 2nci ciun 	inte'ret 

ii acre are; p ayeb 1 etc tb e Pet I ti on a re 

q 
4 

:L1 1hat the 	ettamar'ite made 	Iii 	t:ti.eafPidavit 

and 5 are true 	to my knc1edpe; thc:;e 

in 	parapc abe. 8 and 9 beinc 	rrattere of 	records 

: 
r to my 	:infc:rrnati,on derived therefrom and the rest- 	are 	my,  

u;rbi.e m:issIcr; Letc::ra this Hon 'ble hourt 

rici T c:Lqn 	t 	isaf?Idav;,t on 	th:is the th day of 

2id3 at c3;twah at I 

C*1  
i)ajonent 
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FE0I0I1jL 1,11XICAL FUSMtC1i CE"NVIE o  N.E.REGIOtJ (xcia) 

I)IBRU(.i1UL 

	

XL), 	 Dated th3 21it Sept/ö 

10 

SIiii cc 	31cT3w)r Gojoi 
LiUoru tory !tLcirJarit 

With zerence to your app1leation dated25th 
Lugust o  1939p I Aimad like to irif orm you that the .c&O O 

	

3Y 	 in 1,4110.1h you  
cn working nt present, Is in order cu4 no dj6arjYaik3mtIen 

tw been 9.ourzdo  

( $,NS flh3tgLw1tL ) 
$ctznin1atrztiVo OLticr 

for DIRIC' 
• 	

: 	i'Li 	 1• • p 	 • 

s 	s: 	• 	) 

I Lr1JJ 3 
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1R hr;f 	kLU1 [ 	I (4 

r 	 N1) N coUNCIL 01 7  MEDICAL R IS EA RC j i 
I V  ;i 	10 
/ NS/RI NALAR, IOS UOX '5U8, NEW IL1.1111 ? 29 

a akC 'Ct3 flC ii J 	 D I LOd E  the 
 

To 

Dr. L. 	Du Ltu 
LJ.Lor. 
1j.Lun.L 11U.Lcdt 	st}t 
Post 3ox Nu .105 

SuLJ uc t:. 	th.j io ii .1: 1kc1 i ct 1. 	&o 	:c I Co 	Lb.rxcj 
SLti ul. - 

lindl JAC$ 

P1 	r fu r Lo your li L Lui: 1c  
Lu 213 r1 1hu.:clt,1990. 

XL L. 	i SO t UIU 13 UZI 	)J)()IIltCi(I L 	Lh  
tL 0U Ct:!n Lie are Iva No mijuI; toclulical W(,).LJ of 

L pnoswiL 	Aws I.r(t: ( IIr;J, 1C1t 	Lo:c.Lo. 

(JI;LIJLd ec) jiiucLi0n w ,j:. I L 	Lhu j.i' tsc,Lo oI  

1 i0 tc thu I I uider3 uL UI;C p on Ls 	N c;u .Ey COT LC LI Cn 1 
:1ut sttt 	of thoi.jCmay b 	 cc rd1ciy 

: 	 Uucidc1 t:h.i L thi oxtra &Kjlellditu.l 	 1-hi 

tuy bc 	u 	1:3:0111 the itvi ii wdex: vir.tou 	:d; lu Lft 

ti 	cLiLru ior thu ye1r 9)09i 

,v'J• 	
IL 	 'd t1iL: Llu. iix: LiOli 	DuV L 	lIu iCU.)LZ.t. 

j:jt LU 	 t; 	Iit 	;iu 	s Lq 	and .1, f t: 1 u rc 	3 	no  

/ 	
I  lu 	lLL I1 	k 1'.)I10W til L plus pursonal Imy equzkI L-o,  th 	1J 

t 	ct 	I.iI1! 	.1 tit1t1' I1IV 	J 	;-;u be 	,WJ 	cJot: 

/ 
	 YO 	 :hfu.iJ y ,  

.1 

N J(. 1(CILi 
JLwiLI1. Lru LstIJ? OLt.0 

•. 0 T• 3)i.: u: tt)r 	:1: I 3 



• 	, 	 ----• 

To 	 Dated; 	th June 0 i994 

The Director 
L Reiona1 Medical Research Centre, 

•, 	E, Region (ICMR) , 
MNI I  

,;$,, 	;•;I 	 , . 	 •j•' 

gardJng Pay" sO&.e 	, 
- 

• 	 - 	 -4 	•, 	I 

F 

Str 	 SI 
- 	t. & 

With due respect have the) honour to inform 
you that I have been workdgasLab0 Attendntin this Centre 

my joLnLng on 	 , At" the time r  ofjôin!ng, my ,  scale 
of pay was 	i96-3-22O-EB-3-232,4, and ftèrrev1sion-.of pay 
ce.le: wef, 1--1986, it bacame,sd-75O-128'7Q,-14-94O/ 	but 

according to pay structure ofICM.R, the pay-•cale of Lab• tten-
dent should :be7s.2lO-4-25O'-EB-5-27O/ (pr-revised) and- Ps8OO- 

Later then w the tab.,Xttendent 
came to know this enomaly of pay scale, we give -represehtation 

your office' in 1990 to rectify the anomaly: of pay, scale0_,, 
Then the authorityj considered pr demand and, accordingly from 
it January 1990 1  we are getting QIr actüalscaie of pay i0e 

this connectionI have the 
onor \tobringtp, your kind attention that the revised pay 
a3e Is efetJve from '1-1-1986'as per recommendat±on of lourti 

pay oommi inIn view ?of  us fact, I requesou tgpermit 
ii xa to fdraw th. re'scaie df- pay 5 6/ 

the date ofirnp1ementaton of revised priyscal)ieQ 
i- '86 or from the date of my jdtntng service i.e. 

- 	• 	S. 	• 	 -- 	 •- T 	-'- 
erna.in ISit, 

7 
5• ; 	 •.•- 

'V 

• 	• 	• 	.1 	"In 	-S  

• 	•• 

• 	 Yours faithfully, 
'I 	 • 	' 	 • 	1 •- 	:' 	• 	i 	-' 

(Lab, httendent)1,, 

-,-•,- 	( 

ii1J 	) 
• 	 ,.,1'. •••  

-S  • • • • 

0 	1 
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(0373) 81494 
81506 

TiJ 
- 
	AAAV" U)  . 

A 
Gram 	Remres 
Fax 	(0373) 81746 
E.MaU 	cmrrcd@ren , nic.in 

fT 31P1TTT 3P 1T1 	t?fvr thi (&i 	© 	3r) 

RGOAL MED!CAL RESEARCH CENTRE 5  H.E.REGION 
INDIAN COUNCIL OF MEDICAL RESEARCH 

Post Box No, 105, Dibrugarh - 7136 001 (Assam), INDIA 

NO. 1UMRC/LIB/ADM_56(ii)120 020011i'7' 

ORDER 

This is for informaticfl to the tollowing staff that 

as per ICMR letter No 6/14/2000 Ad1flfl. I I (Part -.nj dtd. 

30th October).000 	designation of the undermeritiofled 
otficials are r esignated as shown below from the date 
shown against each. 

esignate6 
the p ost as 	aySc ale 

Dates 

Technical Assistant Rs. 50O0-i50 
ef,30-6-1999 	8000/ 

Laboratccy Techni- Rs. 4500-125- 

	

l-1-199b 	
7000/ 

Laboratory AssistafltRZ4000100 

	

wefl-i--i996 	 600011/= 

Sri B.K. Goswami 
Research Assistant 

Sri Sandhafi Gogoi 
Lab, Recorder 

Sri A.C. Rabha 
Field Worker(Sr) 

4. Sri J.N.Gogoi 
Field Worker(Sr) 

Laboratory AssistantR64000400 
wef.l-1-1996 	 6000/= .' 

N B hag awa 
Administrative Officer 

v for Director 

1. All corLCerned employees 
General, 	1014R, New Delhi - for favour of 2. The Director 

information. 
3, Accounts Sectiofl 	O1 	ces:arv ac1Qfi. 

 61l Section 	A 

 Personal file of employees concerned. 

 ACP fil(--2 	(Adm.97) 
 Eudget tile 

3. Estt.3(IrIcremeflt) 	fil 

-- 


